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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
Nesw Delhi, the 26th March, 2004

No. L-7/25(5)/2003-TC.—In cxercisc of powers conferred under Section 178 of the Elcctricity Act, 2003. and
all other powers enabling in this behalf, and after previous publication. the Central Electricity Regulatory Commission
hereby makes the following regulations. namely —

CHAPTER 1 : .

PRELIMINARY

1. Short title and commencement: (1) These regulations may be called the

Central Electricity Regulatory Commission (Terms and Conditions of Tariff) Reguiations,
2004. '

(2}  These regulations shall come into force on 1.4.2004, and unless reviewed earlier
or extended by the Commission, shall remain in force for a period of 5 years.

- Provided that where a project, including a part thereof, has been commissioned
before the date of commencement of these regulations and whose tariff has not been
finally determined by the Commission till that date, tariff in respect of such a project or
part thereof, as the case may be, for the period ending 31.3.2004 shall be determined in
accordance with the Central Electricity Regulatory Commission (Terms & Conditions of
Tariff) Regulations, 2001. .

(3) Words and expressions used in these regulations and not defined herein but
defined in the Act shall have the meaning assigned to them under the Act.

2. Scope and extent of application: (1) Where tariff has been determined ;
through transparent process of bidding in accordance with the guidelines issued by the

Central Government, the Commission shall adopt such ftariff in accordance with the
provisions of the Act. '

(2)  These regulations shall apply in all other cases where tariff is to be determined by
the Commission based on capital cost.

~ Provided that the Commission may prescribe the relaxed norms of operation,
including the norms of target availability and Plant Load Factor contained in these
regulations for a generating station the tariff of which is not determined in accordance
with the Central Electricity Regulatory Commission (Terms and Conditions of Tariff)
Regutations, 2001, and the relaxed norms shall be applicable for determination of tariff .
for such a generating station. ' '

3. Norms of operation to be ceiling norms: For removal of doubts, it is clarified -3
that the norms of operation specified under these regulations are the ceiling norms and

this shall not preclude the generating company or the transmission licensee, as the case

may be, and the beneficiaries from agreeing to improved norms of operation af)d in case

the improved norms are agreed to, such improved norms shall be applicable for
determination of tariff. i
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4, Tariff determination: (1) Tariff in respect of a generating station under these
regulations shall be determined stage-wise, unit-wise or for the whole generating station
and tariff for the transmission system shall be determined line-wise, sub-station-wise
and system-wise, as the case may be, and aggregated to regional tariff.

(2)  For the purpose of tariff, the capital cost of the project shall be broken up into
stages and by distinct units forming part of the project. Where the stage-wise, unit-wise,
line-wise- or sub-station-wise break up of the capital cost of the project is not available
and in case of on-going projects, the common facilities shall be apportioned on the basis
of the installed capacity of the units and lines or sub-stations. In relation to multi-
purpose hydro electric projects, with irrigation, flood control-and power components, the
capital cost chargeable to the power component of the project only shall be considered
for determination of tariff.

Explanation | .
For the purpose of this chapter, ‘project includes a generating station and the
transmission system. ' : \

5. Application for determination of tariff: (1) The generating company or the
transmission licensee, as the case may be, may make an application for fixation of tariff
in respect of the completed units of the generating station or the lines or sub-stations of
the transmission system. - :

(2) In case of the existihg generating station or the existing transmission system, the
generating company or the transmission licensee, as the case may be, shall make an
application for determination of tariff as per Appendix | to these regulations. "

(3) In case of a generating station or the transmission system deciared under
commercial operation on or after 1.4.2004, an application for fixation of tariff shall be
made in two stages, namely:

(i) A generating company or a transmission licensee may make an
application as per Appendix | to these regulations, for determination of provisional
tariff in advance of the anticipated date of completion of the project based on the
capital expenditure actually incurred up to the date of making of the application or
a date prior to making of the application, duly audited and certified by the
statutory auditors, and the provisional tariff shall be charged from the date of
commercial operation of the respective unit of the generating station or the line or
sub-station of the transmission system;

(i) A generating company Of the transmission licensee shall make a fresh
application as per Appendix | to these regulations, for determination of finat tariff
based on actual capital expenditure incurred up to the date of commercial
operation of the generating station or the transmission system, duly audited and
certified by the statutory auditors:

6. Core Business : For the purpose of these regulations, core business means the
regulated activities of generation or transmission of electricity and does not include any
other business or activity, like consultancy, telecommunication, of the generating
~company or the transmission licensee. :
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7. Tax on Income: (1) Tax on the income streams of the generating company or
the transmission licensee, as the case may be, from its core business, shall be
computed as an expense and shall be recovered from the beneficiaries.

(2)  Any under-recoveries or over-recoveries of tax on income shall be adjusted every
year on the basis of income-tax assessment under the Income-Tax Act, 1961, as
certified by the statutory auditors. : -

Provided that tax on any income stream other than the core business shall not
constitute a pass through component in tariff and tax on such other income shall be
payable by the generating company or transmission licensee, as the case may be.

Provided further that the generating station-wise profit before tax in the case of
the generating company and the region-wise profit before tax in case of the transmission .
licensee as estimated for a year in advance shall constitute the basis for distribution of
the corporate tax liability to all the generating stations and regions.

Provided further that the benefits of tax-holiday as applicable in accordance with
the provisions of the Income-Tax Act, 1961 shall be passed on to the beneficiaries.

Provided further that in the absence of any other equitable basis the credit for
carry forward losses and unabsorbed depreciation shall be given in the proportion as
provided in the second proviso to this regulation.

Provided further that inayme-tax allocated to the thermal generating station shall
be charged to the beneficiaries in the same proportion as annual fixed charges, the
income-tax allocated to the hydro generating station shall be charged to the
beneficiaries in the same proportion as annual capacity charges and in case of inter-
state transmission, the sharing of income-tax shall be in the same proportion as annual
transmission charges. :

8. Tax Escrow Mechanism: (1) The beneficiaries shall maintain an interest-

bearing tax escrow account in a scheduled bank, to which all amounts of interest shall -

be credited . )

(2)  The tax liability shall be estimated two months before the commencement of each
year and intimated to the beneficiaries. The generating company or the transmission
licensee shall endeavour to minimize its liability on account of taxes recoverable from
the beneficiaries.

(3)  The generating company or the transmission licensee shall be authorised to
withdraw the amounts for settling the income-tax liability on presentation to the escrow
hoider, a certificate from their statutory ‘auditors that the amounts are immediately due
and payable to the taxing authority. '

(4)  The generating company or the transmission licensee shall pay into the tax
escrow account any refund received from the taxing authority.

(5)  The refunds, if any, shall not be paid back to the beneficiaries and shall be
adjusted in the escrow account. Any balance due or returnable shall be rolled over to
the next year.
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(6) The escrow accounts shall be reflected in the books of accounts of the
beneficiaries as their bank account. -

9. Extra Rupee Liability: (1) Extra rupee liability towards interest payment
and loan repayment corresponding to the normative foreign debt or actual foreign debt,
as the case may be, in the relevant year shall be permissible provided it directly arises
out of Foreign Exchange Rate Variation and is not attributable to the generating
company or the transmission licensee or its suppliers or contractors. Every generating
company and the transmission licensee shall recover Foreign Exchange Rate Variation
on a year to year basis as income or expense in the period in which it arises and
Foreign Exchange Rate Variation shall be adjusted on a year to year basis.

10. Recovery of Income-tax and Foreign Exchange Rate Variation: Recovery of
Income-tax and Foreign Exchange Rate Variation shall be done directly by the

generating company or the transmission licensee, as the case may be, from the
beneficiaries without making any application before the Commission.

Provided that in case of any objections by the beneficiaries to the amounts
claimed on account of income-tax or Foreign Exchange Rate Variation, the generating
company or the transmission licensee, as the case may be, may make an appropriate
application before the Commission for its decision. _ :

11. Deviation from norms: (1) Tariff for sale of electricity by a generating
company may also be determined in deviation of the norms specified in these
regulations subject to the oonditions_that:

(@) The overall per unit tariff of electricity over the entire life of the asset,
calculated on the basis of the norms in deviation does not exceed the per unit
tariff calculated on the basis of the norms specified in these regulations; and

(b) Any such deviation shall come into effect only after approval by the
Commission.

(2) In case of the existing generating stations, TPS-l and TPS-Il (Stage | & i)
of Neyveli Lignite Corporation Ltd, whose tariff was initially determined by following Net
Fixed Assets approach based on mutual agreement between Neyveli Lignite
Corporation Ltd and the beneficiaries, tariff shall continue to be determined by adopting
Net Fixed Assets approach. ' |

12. Power to Remove Difficulties: If any difficulty arises in giving effect to these
regulations, the Commission may, of its own motion or otherwise, by an order and after
giving a reasonablz opportunity to those likely to be affected by such order, make such

provisions, not inconsistent with these regulations, as may appear to be necessary for
removing the difficulty. -

13. PowertoRelax: The Commission, for reasons to be recorded in writing, may
vary any of the provisions of these regulations on its own motion or on an application
made before it by an interested person.
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CHAPTER 2.
THERMAL POWER GENERATING STATIONS

14.  Definitions: Unless the context othenuiée requires, for the purpose of this
chapter, :-
(i) ‘Act’ means the Electricity Act, 2003; -

(i) ~ "Additional Capitalisation' means the capital expenditure actually -
incurred after the date of commercial operation of the generating station and
admitted by the Commission after prudence check subject to provisions of
regulaltion 18;

(if)  ‘Authority ' means Central Electricity Authority referred to in Section 70
of the Act;

(iv) 'Auxiliary Energy Consumption’ or 'AUX'  in relation to a period
means the quantum of energy consumed by auxiliary equipment of the
generating station and transformer losses within the generating station, and shall
be expressed as a percentage of the sum of gross energy generated at the
generator terminals of all the units of the generating station;

(v)  "Availability’ in relation to a thermal generating station for any period
means the average of the daily average declared capacities (DCs) for all the days
during that period expressed as a percentage of the installed capacity of the
generating station minus normative auxiliary consumption in MW, and shall be
computed in accordance with the following formula:

N
Availability =10000 x ZDC,/ { NxIC x (100-AUX,) }%
| i=1
where,

IC = Installed Capacity of the generating station in MW,
DC; = Average declared capacity for the i day of the period in MW,
N = Number of days during the period, and

AUX, = Normative Auxiliary Enérgy Consumption as a percentage of gross
generation; _

(vi) ‘Beneficiary’ in relation to a generating station means the person buying
power generated at such a generating station on payment of Annual Fixed
Charges; o
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(vii) ‘Block’ in relation to a combined cycle thermal generating station includes
combustion turbine — generator(s), associated waste heat recovery boiler(s),
connected steam turbine — generator and auxiliaries;

(viii) '‘Commission’ means the Central Electricity Regulatory Commission
referred to in Section 76 of the Act,

(ix) ‘Cut off Date’ means the date of first financial year closing after one year
of the date of commercial operation of the generating station; .
(x) ‘Date of Commercial Operation’ or ‘COD’ in relation td a unit means the
date declared by the generator after demonstrating the Maximum Continuous
Rating (MCR) or Installed Capacity (IC) through a successful trial.run after notice
to the ?neﬁciaries and in relation to the generating station the date of
commer&fal operation means the date of commercial operation of the last unit or
block of the generating station;

(xi) * ‘Declared Capacity’ or ‘DC’' means the capability of the generating
station to deliver ex-bus electricity in MW declared by such generating station in
relation to any period of the day or whole of the day, duly taking into account the
avaitdbility of fuel,

Note

In case of a gas turbine generating station or a combined cycle generating
station, the generating station shall declare the capacity for units and modules on
gas fuel and liquid fuel separately, and these shall be scheduled separately. Total
declared capacity and total scheduled generation for the generating station shall
" be the sum of the declared capacity and scheduled generation for gas fuel and
liquid fuel for the purpose of computation of availability and Plant Load Factor
respectively.

- (xii) Existing Generating Station’ means a generating station declared under
commercial operation from a date prior to 1.4.2004;

(xiii) ‘Gross Calorific Value’ of ‘GCV’ in relation to a thermal power generating
station means the-heat produced in kCal by complete combustion of one kilogram
of solid fuel or one litre of liquid fuel or one standard cubic meter of gaseous fuel,
as the case may be;

(xiv) ‘Gross Station Heat Rate’ or ‘GHR’ means the heat energy input in kCal
required to generate one kWh of electrical energy at generator terminals;

(xv) ‘Infirm Power’ means electricity generated prior to commercial operation
of the unit of a generating station;

(xvi) ‘Installed Capacity’ or IC’ means the summation of the name plate
capacities of all the units of the generating station or the capacity of the

1087 GI/2004—12A
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generating station (reckoned at the generator terminals) as approved by the
Commission from time to time;

(xvii) ‘Maximum Continuous Rating' or "MCR’ in relation to a unit of the
thermal power generating station means the maximum continuous output at the
generator terminals, guaranteed by the manufacturer at rated parameters, and in
relation to a unit or block.of a combined cycle thermal power generating station
means the maximum continuous output at the generator terminals, guaranteed by
the manufacturer with water/steam injection (if applicable) and corrected to 50 Hz
grid frequency anq specified site conditions;

(xviii} 'Operation and Maintenance Expenses’ or ‘O&M Expenses’ means
the expenditure incurred on operation and maintenance of the generating station,
including part thereof, and includes the expenditure on manpower, repairs,
spares, consumables, insurance and overheads;

(xix) “Original Project Cost' means the actual expenditure incurred by the
generating company, as per the original scope of the project up to the first
financial year closing after one year of the date of commercial operation of the

last unit as admitted by the Commission for determination of tariff;
. B

(xx) 'Plant Load Factor' or 'PLF' for a given period, means the total sent out
energy corresponding to scheduled generation during the period, expressed as a
percentage of sent out energy corresponding to installed capacity in that period
and shall be computed in accordance with the following formula:

PLF =10000 x 2 sG,/ {NxIC x (100-auX,) }%
i=1 |
where,

IC = Installed Capacity of the generating station in MW,
SG; = Scheduled Generation in MW for the i time block of the period,
N = Number of time blocks during the period, and |

AUX. = Normative Auxiliary Energy Consumption as a percentage of gross
generation; .

(xxi) ‘Project’ means a generating station;

(xxii) Scheduled Generation’ or ‘SG' at any time or for any period or time
block means schedule of generation in MW ex-bus given by the Regional Load
Despatch Centre;

Note

For the gas turbine generating station or a combined cycle generating station if
the average frequency for any time block, is below 49.52 Hz but not below 49.'02
Hz and the scheduled generation is more than 98.5% of the declared capacity,

' 1087 GIf2004—12B
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the scheduled generation shall be deemed to have been reduced to 98.5% of the
declared capacity, and if the average frequency for any time block is below 49.02
Hz and the scheduled generation is more than 96.5% of the declared capacity,
the scheduled generation shall be deemed to have been reduced to 96.5% of the
declared capacity. '

(xxiii) "Small Gas Turbine Power Generating Station’ means and includes gas .

turbine/comigined cycle generating stations with gas turbines in the capacity
range of 50 MW or below;

{xxiv) 'Unit' in relation to a thermal power generating station means steam
generator, turbine-generator and auxiliaries, or in relation to a combined cycle
thermal power generating station, means turbine-generator and auxiliaries; and

(xxv) ‘Year' mfans a financial year.

Components of Tariff: (1) Tariff for sale of electricity from a thermal power

generating station shall comprise of two parts, namely, the recovery of annual capacity
(fixed)-charges and energy (variable) charges.

(2)

3)
16.

The annual capacity (fixed) charges shall consist of:

(a) Interest on loan capital;

(b)  Depreciation, including Advance Against Depreciation;
{(c) Return on equity;

(d) Operafion and maintenance expenses; and

(e} Interest on working capital.

The energy (variable) charges shall cover fuel cost.

Norms of Operation: The norms of operation as given hereunder shall apply:

(i) Target Availability for recovery of full Capacity (Fixed) charges

(@)  All thermal power generating stations, except those
covered under clauses (b) and (c) below - 80%

(b)  Thermal power generating stations of Neyveli Lignite Corporation Ltd
(TPS-I, TPS-Ii, Stage 1&Il and TPS-I Expansion) and Talchar Thermal
Power Station of National Thermal Power Corporation Ltd. - 75%

(c)  Tanda Thermal Power Station of National Thermal Power
Corporation Ltd. - 60%

Note .

Recovery of capacity (fixed) charges below the level of target availability shall be
on pro rata basis. At zero availability, no capacity charges shall be payable.
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(iiy Target Plant Load Factor for IncentiVe

(a)  All thermal power generating stations, except those )
covered under clauses (b} and {(¢) below 4 - 80%

(b)  Thermal power 'generating stations of Neyveli Lignite Corporation Ltd
(TPS-1, TPS-Il, Stage I&Il and TPS | Expansion) and Taicher Thermal
Power Station of National Thermal Power Corporation Ltd. -75%

(c) Tanda Thermal Power Station of National Thermal Power Corporation
Ltd. ' - 60%

(i) Gross Station Heat Rate

(a) Coal-based therma! power generating stations, 5ther than those
covered under clauses (b) and (c) below

200/210/250 MW sets 500 MW and above sets

During stabilization period 2600 KCal/kWh 2550 KCal/kWh
Subsequent period . 2500 KCal/kWh 2450 KCallkWh
Note 1

In respect of 500 MW and above units where the boiler feed pumps are
electrically operated, the gross station heat rate shall be 40 kCal/kWh
lower than the station heat rate indicated above.

Note 2

For generating stations having combination of 200/210/250 MW sets and
500 MW and above sets, the normative gross station heat rate shall be the
weighted average station heat rate.

(b) Talcher Thermal Power Station 3100 kCal/kWh
(c) Tanda Thermal Power Station | 3000 kCal/kWh
(d) Lignite-fired thermal power generating stations
(1) For lignite-fired generating stations except for TPS-l and TPS-I|
(Stage | & Il) of Neyveli Lignite Corporation Ltd, the gross station heat
rates specified under clause (a) above for coal-based thermal power
generating stations shall be corrected, using multiplying factors as
given below:
(i) For lignite having 50% moisture: Multiplying factor of 1.10
(i) « For lignite having 40% moisture: Multiplying factor of 1.07

(i)  For lignite having 30% moisture: Multiplying factor of 1.04
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(iv)  For other values of moisture content, multiplying factor shall

‘ be pro-rated for moisture content between 30-40 and 40-50

depending upon the rated values of muitiplying factor for the
respective range given under sub-clauses (i) to (i) above.

(2) TPS-! and TPS-II (Stage | & II) of Neveli Lignite Corporation Ltd

TPS-| 3900 kCal/kWh
TPS-Il 2850 kCal/kWh

(e) Gas Turbine/Combined Cycle generating stations

(i) Existing generating stations owned by National Thermal
Power Corporation Ltd .

Name of -Generating | Combined cycle | Open cycle
station _ (kCallkwh) | (kCal/kWh)
Gandhar GPS 2000 2900
Kawas GPS 2075 3010
AntaGPS 2075 3010
Dadri GPS 2075 3010
Auraiya GPS } 2100 3045
Faridabad GPS 2000 2900
Kayamkulam GPS 2000 2900

(i)  Generating stations declared under commercial operation on
or after 1.4.2004

Advanced Class E/EA/EC/E2 Class
‘Machines : Machines
Open cygle - 2685 kCal/lkWh 2830 kCal/kWh -
Combined cycle - 1850 kCal/kWh 1950 kCal/kWh

(i)  Small Gas Turbine Power Generating Stations:
(@) Assam Gas Based Power Station, Kathalguri:

Open Cycle - - 3225 kCal/kWh

Combined Cycle  -- 2250 kCal/kWh

(b) Agartala' Gas Based Power Station,'
Ramachandranagar:

Open Cycle - 3580 kCal/kWh

(c)  Other than (a) and (b) above:
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With Natural Gas  With Liquid Fuel
Open Cycle 3125 kCaI/kWh 1.02 x 3125 kCal/kWh
Combined Cycle 2030 kCal/kWh 1.02 x 2030 kCal/lkwh

(iv) Secondary fuel ofl consumption

(a) Coal-based generating stations:

(1) All coal-based thermal power generating stations except those
covered under sub-clauses (ii} and (iii) below

During Stabilization period Subsequent period
4.5 mi/kWh _ 2.0 ml/kWh
(i)Talcher Thermal Power Station 3.5 mI/kWh |

(iif) Tanda Thermal Power Station 3.5 mi/ikWh
(b) Lignite-fired generating stations:
During Stabilization period Subsequent period

5.0 mi/kWh 3.0 mlI/kWh
(v} Auxiliary Energy Consumption

(a) Coal-based generating stations:

With cooling Without cooling

tower tower
(i) 200 MW series 9.0% | 8.5%
(i} 500 MW series ‘
Steam driven boiler feed pumps 7.5% 7.0%
Electrically driven boiler feed pumps  9.0% . 8.5%

(iii) Talcher Thermal Power Station 11.0%
(iv) Tanda Thermal Power Station 11.0%

(b)  Gas Turbine/Combined Cycle generating stations:
(i) Combined cycle 3.0%

(i)  Opencycle 1.0%
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(c) Lignite-fired thermal power generating stations: -

(i) All generating stations, except TPS-1 and TPS-li (Stage | & i}
of Neyveli Lignite Corporation Lid: '

The auxiliary energy consumption norms shall be 0.5
percentage point more than the above auxiliary energy
consumption norms of coal-based generating stations at (v)
(a) (i) & (ii) above.

(i)  TPS-1 & TPS-il Stage-1&il of Neyveli Lignite Corporation Ltd.:

TPS-1 12.0%
TPS-lI 10.0%

Note

During stabilization period, normative auxiliary consumption shall be
reckoned at 0.5 percentage point more than the norms indicated at (a),
(b) and (c) above.

(vi) Stabilization period

In relation to a unit, stabilization period shall be reckoned commencing from
the date of commercial operation of that unit as follows, namely:

(a) Coal-based and lignite-fired generating stations - 180 days
(b) Gas turbine/combined cycle generating stations - 90days
Note

The stabilization period and relaxed norms applicable during the stabilization
period shall cease to apply from 1.4.2006.

17. Capital Cost: Subject to prudence check by the Commission, the actual
expenditure incurred on completion of the project shall form the basis for determination
of final tariff. The final tariff shall be determined based on the admitied capital
expenditure actually incurred up to the date of commercial operation of the generating
station and shall include capitalised initial spares subject to following ceiling norms as a
percentage of the original project cost as on the cut off date:

(i) Coal-based/lignite-fired generating stations - 2.5%
(i) Gas Turbine/Combined Cycle generating stations - 4.0%
Provided that where the power purchase agreement entered into between the

generating company and the beneficiaries provides a ceiling of actual expenditure, the
capital expenditure shall not exceed such ceiling for determination of tariff;
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Provided further that in case of the existing generating stations, the capital cost
-admitted by the Commission prior to 1.4.2004 shall form the basis for determination of

tariff,
Note

Scrutiny of the project cost estimates by the Commission shall be limited to the
reasonableness of the capital cost, financing plan, interest during construction, use of
efficient technology, and such other matters for determination of tariff.

18.  Additional capitalisation: (1) The following capital expenditure within the
original scope of work actually incurred after the date of commercial operation and up to
the cut off date may be admitted by the Commission, subject to prudence check:

()  Deferred liabilties;

(i)  Works deferred for execution;

(i) Procurement of initial capital spares in the original scope of work, subject
to ceiling specified in regulation 17;

(iv) Liabilities to meet award of arbitration or for compliance of the order or
decree of a court; and

(v}  On account of change in law.

Provided that original scope of work along with estimates of expenditure
shall be submitted along with the application for provisional tariff.

Provided further that a list of the deferred liabilities and works deferred for
execution shall be submitted along with the application for final tariff after the date
of commercial operation of the generating station.

(2)  Subject to the provisions of clause (3) of this regulation, the capital expenditure of
the following nature actually incurred after the cut off date may be admitted by the
Commission, subject to prudence check:

(i} Deferred liabilities relating to works/services within the original scope of
work; '

(i)  Liabilities to meet award of arbitration or for compliance of the order or
decree of a court; '

(i)  On account of change in law;
(v} Any additional works/services which have become necessary for efficient
and successful operation of the generating station, but not included in the

original project cost; and

(v} Deferred works relating to ash pond or ash handling system in the original
scope of work. o



[T I—aUs 4] TR s SR ’ 185

(3)  Any expenditure on minor items/assets like normal tools and tackles, personal
comp_uters, furplture, air-conditioners, voltage stabilizers, refrigerators, fans, coolers, TV,
washing machines, heat-convectors, carpets, mattresses etc. brought after the cut off

date shall not be considered for additional capitalisation for determination of tariff with
effect from 1.4.2004.

Note
The list of items is iliustrative and not exhaustive.

(4) !mpact of additional capitalisation in tariff revision may be considered by the
Commission twice in a tariff period, including revision of tariff after the cut off date.

Note 1

Any expenditure admitted on account of committed liabilities within the original
scope of work and the expenditure deferred on techno-economic grounds but falling
within the original scope of work shall be serviced in the normative debt-c.; ity ratio
specified in regulation 20.

Note 2

Any expenditure on replacement of old assets shall be considered after writing off
the gross value of the original assets from the original project cost, except such items as
are listed in clause (3) of this regulation. '

Note 3

Any expenditure admitted by the Commission for determination of tariff on
account of new works not in the original scope of work shall be serviced in the normative
debt-equity ratio specified in regulation 20.

Note 4

Any expenditure admitted by the Commission for determination of tariff on
renovation and modernization and life extension shall be serviced on normative debt-
equity ratio specified in regulation 20 after writing off the original amount of the replaced
assets from the original project cost.’

19. Sale of Infirm Power: Any revenue (6ther than the recovery of fuel cost) earned
by the generating company from sale of infirm power, shall be taken as reduction in
capital cost and shall not be treated as revenue.

20. Debt-Equity Ratio: (1) In case of all generating stations, debt—equity ratio as
on the date of commercial operation shall be 70:30 for determination of tariff. Where
equity employed is more than 30%, the amount of equity for determination of tariff shall
be limited to 30% and the balance amount shall be considered as the normative loan.

Provided that in case of a generating station where actual equity employed is less
than 30%, the actual debt and equity shall be considered for determination of tariff.
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(2)  The debt and equity amount arrived at in accordance with clause (1) shall be

used. for calculating interest on loan, return on equity, Advance Against Depreciation and
Foreign Exchange Rate Variation.

21. Computation of_ Capacity {Fixed) Charges: (1) The capacity charges shall be
computed on the following basis and their recovery shall be related to target availability.

(i) Interest on loan capital .

(@) Interest on loan capital shall be computed loan wise on the loans
arrived at in the manner indicated in regulation 20.

(b)  The loan outstanding as on 1.4.2004 shall be worked out as the
gross loan as per regulation 20 minus cumultative repayment as admitted
by the Commission up to 31.3.2004. The repayment for the period
2004-09 shall be worked out on a normative basis.

(c)  The generating company shall make every effort to swap the loan
as long as it results in net benefit to the beneficiaries. The costs
associated with such swapping shall be borne by the beneficiaries.

(d) The changes to the loan terms and conditions shall be reflected
from the date of such swapping and benefit passed on to the beneficiaries.

(e) In case of any dispute, any of the parties may approach the
Commissiui: -+ith proper application. However, the beneficiaries shall not
withhold any pa;,ment as ordered by the Commission to the generating
company during pendency of any dispute relating to swapping of loan.

) In case any moratorium period is availed of by the generating
company, depreciation provided for in the tariff during the years of
moratorium shalil be treated as repayment during those years and interest
on loan capital shall be calculated accordingly. .

(@)  The generating company shall not make any profit on account of
swapping of loan and interest on loan. .

(il Depreciation, including Advance Against Depreciation

(a) Depreciation

For the purpose of tariff, depreciation shall be computed in the
following manner, namely:

(i) The value base for the purpose of depreciation shall be the
historical cost of the asset;

(i) Depreciation shall be calculated annually, based on straight
line method over the useful life of the asset and at the rates
prescribed in Appendix |i to these regulations.
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The residual life of the asset shall be considered as 10% and
depreciation shall be allowed up to maximum of 90% of the
historical capital cost of the asset. Land is not a depreciable asset
and its cost shall be excluded from the capital cost while computing
90% of the historical cost of the asset. The historical capital cost of
the asset shall include additional capitalisation on account of
Foreign Exchange Rate Variation up to 31.3.2004 already aliowed
by the Central Government /Commission. .

(i)  On repayment of entire loan, the remaining depreciable value
shall be spread over the balance useful life of the asset.

(iv) Depreciation shall ' chargeable from the first year of

operation. In case of o; .iion of the asset for part of the year,

depreciation shall be charged on pro rata basis.

(b) Advance Against Depreciation

In addition to allowable depreciation, the generating
company shall be entitled to Advance Against Depreciation,
computed in the manner given hereunder:

AAD = Loan repayment amount as per regulation 21 (i)
- subject to a ceiling of 1/10™ of loan amount as per
regulation 20 minus depreciation as per schedule

Provided that Advance Against Depreciation shall be
permitted only if the cumulative repayment up to a particular
year exceeds the cumulative depreciation up to that year;

Provided further that Advance Against Depreciation in
a year shall be restricted to the extent of difference between
cumulative repayment and cumulative depreciation up to that
year.

(i)  Return on Equity:

4

Return on equity shall be computed on the equity base determined in
accordance with regulation 20 @ 14% per annum.

Provided that equity invested in foreign currency shall be allowed a return
up to the prescribed limit in the same currency and the payment on this account
shall be made in Indian Rupees based on the exchange rate prevailing on the
due date of billing. '

Explanation -

The premium raised by the generating company while issuing share capital
and investment of internal resources created out of free reserve of the generating
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company, if any, for the funding of the project, shall also be reckoned as paid up
capital for the purpose of computing return on equity, provided such premium
amount and internal resources are actually utilised for meeting the capital
expenditure of the generating station and forms part of the approved financial
package.

(iv)

Note

Operation and Maintenance expenses

Normative operation and maintenance expenses shall be as follows,
namely:

(@) Coal-based generating stations except Talcher Thermal Power
Station and Tanda Thermal Power Station of National Thermal

Power Corporation Ltd
(Rs. in lakh/MW)

Year 200/210/250 MW sets 500 MW and above sets
2004-05 10.40 9.36 '
2005-06 10.82 9.73

2006-07 11.25 10.12

2007-08 11.70 ' 10.52

2008-09 12.17 10.95

For the generating siations having combination of 200/210/250 MW sets and 500
MW and above set, the weighted average value for operation and maintenance
expenses shall be adopted.

{b) (i) Talcher Thermal Power Station

The base operation and maintenance expenses including
insurance, for the year 2000-01 shall be derived by averaging the actual
operation and maintenance expenses for the years 1998-99 to 2002-03
based on the audited balance sheets and by excluding abnormal operation
and maintenance expenses, if any, after a prudence check by the
Commission.

The average of such normalised operation and maintenance
expenses, after prudence check, for the years 1998-99 to 2002-03
considered as operation and maintenance expenses for the year 2000-01
shall be escalated at the rate of 4% per annum to arrive at operation and
maintenance expenses for the base year 2003-04,

The operation and maintenance expenses for the base year 2003-
04 shall be escalated further at the rate of 4% per annum to arrive at
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permissible operation and maintenance expenses for the relevant year of
tariff period. '

(i) Tanda Thermal Power Station

The base operation and maintenance expenses including
insurance, for the year 2001-02 shall be derived by averaging the actual
operation and maintenance expenses for the years 2000-01 to 2002-03
based on the audited balance sheets and by excluding abnormal operation
and maintenance expenses, if any, after a prudence check by the
Commission.

The average of such nomalised operation and maintenance
expenses, after prudence check, for the years 2000-01 to 2002-03
considered as operation and maintenance expenses for the year 2001-02
shall be escalated at the rate of 4% per annum to arrive at operation and
maintenance expenses for the base year 2003-04.

The operation and maintenance expenses for the base year 2003-
04 shall be escalated further at the rate of 4% per annum to arrive at
permissible operation and maintenance expenses for the relevant year of
tariff period. ' '

(c) Gas Turbine/Combined Cycle generating stations
(Rs. in lakh/MW

Year Gas Turbine/Combined  Cycle generating | Small gas turbine
stations other than small gas turbine power | power generating
generating stations stations
With warranty spares of | Without warranty | Without  warranty
10 years spares spares '

2004-05 5.20 7.80 9.46

2005-06 5.41 . 8.11 9.84

2006-07 5.62 8.44 - 10.24

2007-08 5.85 8.77 10.65

2008-09 6.08 9.12 11.07

| (d) Lignite-fired generating stations
(Rs. in lakh/MW)

Year 200/210/250 MW | TPS-1 of NLC
series

2004-05 10.40 15.20

2005-06 10.82 15.81

2006-07 11.25 : 16.44

2007-08 11.70 17.10
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[2008-09

j 12.17 | 1778 ]

Interest on Working Capital

(a)

(b)

Working capital shall cover:

Coal based/Lignite-fired generating stations

0

(ii)

(i)
(iv)

v)

Cost of coal or lignite for 1% months for pit-head generating
stations and two months for non-pit-head generating stations,
corresponding to the target availability;

Cost of secondary fuel oil for two months corresponding to
the target availability;

Operation and Maintenance expenses for one month;

Maintenance spares @ 1% of the historical cost escalated
@ 6% per annum from the date of commercial operation; and

Receivables equivalent to two months of fixed and variable
charges for sale of electricity calculated on the target
availability.

Gas Turbine/Combined Cycle generating stations

(i)

(ii)
(i)
(iv)

(v)

Fuel cost for one month corresponding to the target
availability duly taking into account the mode of operation of
the generating station on gas fuel and liquid fuel;

Liquid fuel stock for ¥ month:

Operation and maintenance expenses for one month;

Maintenance spares at 1% of the historical cost escalated @
6% per annum from the date of commercial operation ; and

Receivables equivalent to two months of fixed and variable
charges for sale of electricity calculated on target availability.

Rate of interest on working capital shall be on normative basis and
shall be equal to the short-term Prime Lending Rate of State Bank of India
as on 1.4.2004 or on 1* April of the year in which the generating station or
a unit thereof is declared under commercial operation, whichever is later.
Interest on working capital shall be payable on normative basis
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(2)

notwithstanding that the generating company has not taken working capital
loan from any outside agency.

_ Full capacity charges shall be recoverable at target availability specified in

regulation 16. Recovery of capacity (fixed) charges below the level of target availability
shall be on pro rata basis At zero availability, no capacity charges shall be payable.

3)

The payment of capacity charges shaigl be on monthly basis in prbportioh to the

allocated capacity.

22.

Energy Charges:
(i) Generating stations covered under ABT

Energy {variable) Charges shall cover fuel costs and shall be worked out on the
basis of ex-bus energy scheduled to be sent out from the generating station as
per the following formula:

Energy Charges (Rs) = Rate of Energy Charges in Rs/kWh X Scheduled
Energy (ex-bus) for the month in kWh corresponding to scheduled
generation.

(i) Generating stations other than those covered under ABT

Energy (variable) charges shall cover fuel costs and shall be worked out on the
basis of ex-bus energy delivered / sent out from the generating station as per the
following formula:

Energy Charges (Rs) = Rate of Energy Charges in RslkWh X Energy
delivered (ex-bus) for the month in kWh

Where,
Rate of Energy Charges (REC) shall be the sum of the cost of

normative quantities of primary and secondary fuel for delivering ex-bus
one kWh of electricity in Rs/kWh and shall be computed as under:

100{Pp X (Qp)n ""'F’salx (Qs)n }

REC = (Rs/kWh)
(100-(AUX,) )

Where,

Po = Price of primary fuel namely coal or lignite or gas or
liquid fuel in Rs/Kg or Rs/cum or Rs.flitre, as the case
may be.

(Qp)n = Quantity of primary fuel required for generation of one

kWh of electricity at generator terminals in Kg or litre
or cum, as the case may be, and shall be computed
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on the basis of normative Gross Station Heat Rate
(less heat contributed by secondary fuel oil for
coalflignite based generating stations) and gross
calorific value of coall/lignite or gas or liquid fuel as
fired.

Ps = Price of Secondary fuel oil in Rs./ml,

Qg = Normative Quantity of Secondary fuel oil in mi/kWh as
per clause 16 (iv), as the case may be, and

AUXp= Normative Auxiliary Energy Consumption as % of
gross generation as per clause 16 (v), as the case
may be.

(i) Adjustment of rate of energy charge (REC} on account of variation in

price or heat value of fuels

- Initially, Gross Calorific Value of coalllignite or gas or liquid fuel shall be
taken as per actuals of the preceding three months. Any variation shall be
adjusted on month to month basis on the basis of Gross Calorific Value of
coal/lignite or gas or liquid fuel received and burnt and landed cost incurred by
the generating company for procurement of coal/lignite, oil, or gas or liquid fuel,
as the case may be. No separate petition need to be filed with the Commission
for fuel price adjustment. In case of any dispute, an appropriate application in
accordance with Central Electricity Regulatory Commission (Conduct of Business
Regulations), 1999, as amended from time to time or any statutory re-enactment
thereof, shall be made before the Commission.

(iv) Landed Cost of Coal

The landed cost of coal shall include price of coal corresponding to the
grade/quality of coal inclusive of royalty, taxes and duties as applicable,
transportation cost by rail/road or any other means, and, for the purpose of
computation of energy charges, shall be arrived at after considering normative
transit and handling losses as percentage of the quantity of coal dispatched by
the coal supply company during the month as given below:

Pit head generating stations : 0.3%
Non-Pit head generating stations X 0.8%

23. Incentive: Incentive shall be payable at a flat rate of 25.0 paise/kWh for ex-bus
scheduled energy corresponding to scheduled generation in excess of ex-bus energy
corresponding to target Plant Load Factor. )

24. Unscheduled Interchange(Ul) Charges: (1) Variation between actual
generation or actual drawal and scheduled generation or scheduled drawal shall be
accounted for through Unscheduled Interchange (Ul) Charges. Ul for a generating
station shall be equal to its actual generation minus its scheduled generation. Ul for a
beneficiary shall be equal to its total actual drawal minus its total scheduled drawal. Ul
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shall be worked out for each 15 minute time block. Charges for all Ul transactions shall
be based on average frequency of the time block and the following rates shall apply with
effect from 1.4.2004 :

Average Frequency of time block Ul Rate (Paise per kWh)
'50.5 Hz and above ' 0.0

Below 50.5 Hz and up to 50.48 Hz 8.0

Below 49.04 Hz and up to 49.02 Hz 592.0

Below 49.02 Hz 600.0

Between 50.5 Hz and 49.02 Hz linear in 0.02 Hz step

(Each 0.02 Hz step is equivalent to 8.0 paise /kWh within the above range.)

Note ‘
The above average frequency range and Ul rates are subject to change through a
separate notification by the Commission. _

(2) (i) Any generation up to 105% of the declared capacity in any time block of 15
minutes and averaging up to 101% of the average declared capacity over a day
shall not be construed as gaming, and the generator shall be entitled to Ul
charges for such excess generation above the scheduled generation (SG).

(i) For any generation beyond the prescribed limits, the Regional Load Despatch
Centre shall investigate so as to ensure that there is no gaming, and if gaming is
found by the Regional Load Despatch Centre, the corresponding Ul charges due
to the generating station on account of such extra generation shall be reduced to
zero and the amount shall be adjusted in Ul account of beneficiaries in the ratio of
their capacity share in the generating station. ‘

25, Rebate: For payment of bills of capacity charges and energy charges through a
letter of credit on presentation, a rebate of 2% shall be allowed. If the payments are
made by a mode other than through a letter of credit but within a period of one month of
presentation of bills by the generating company, a rebate of 1% shall be allowed.

26. Late Payment Surcharge: in case the payment of bills of capacity charges and
energy charges by the beneficiary (ies) is delayed beyond a period of 1 month from the

* date of billing, a late payment surcharge at the rate of 1.25% per month shall be levied
by the generating company.

27. Scheduling: Read with the provisions of the Indian Electricity Grid Code, the
methodology of scheduling and calculating availability shall be as under:

(i) The generator shall make an advance declaration of capability of its
generating station. The declaration shall be for that capability which can be
actually made available. '

The declaration shall be for the capability of the generating station to deliver ex-
bus MW for the next day either as one figure for the whole day or as different

1087 GI/2004—13A
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figures for different periods of the day. The capability as declared by the
generator, also referred to as the declared capacity, shall form the basis of
generation scheduling.

(i) While making or revising its declaration of capability, the generator shall
ensure that the declared capability during peak hours is not less than that during
other hours. However, exception to this rule shall be allowed in case of
tripping/re-synchronisation of units as a result of forced outage of units.

(ii)  Generation schedullng shall be done in accordance with the operating
procedure stipulated in the Indian Electricity Grid Code.

(iv) Based on the declaration of the generator, the Regional Load Despatch
Centre shall communicate their shares to the beneficiaries out of which they shall
give their requisitions.

(v) Based on the requisitions given by the beneficiaries and taking into
account technical limitations on varying the generation and also taking into
account transmissian system constraints, if any, the Regional Load Despatch
Centre shall prepare the economically optimal generation schedules and drawal
schedules and communicate the same to the generator and the beneficiaries.

The Regional Load Despatch Centre shall also formulate the procedure for
meeting contingencies both in the long run and in the short run (Daily
scheduling).

(vi) - The scheduled generation and actual generation shall be ex-bus at the
generating station. For beneficiaries, the scheduled and actual net drawals shall
be at their respective receiving points.

(vii)  For calculating the net drawal schedules of beneficiaries, the transmission
losses shall be apportioned to their drawal schedules for the time being.

Provided that a refinement may be specified by the Commission in future
depending on the preparedness of the respective Regional Load Despatch
Centre.

(viii) In case of forced outage of a unit, the Regional Load Despatch Centre
shall revise the schedules on the basis of revised declared capability. The revised
declared capability and the revised schedules shall become effective from the 4th
time block, counting the -time block in which the revision is advised by the
generator to be the first one. -

(ix) In the event of bottleneck in evacuation of power due to any constraint,
outage, failure or limitation in the transmission system, associated switchyard and
sub- stations owned by the Central Transmission Utility or any other transmission
licensee involved in inter-state transmission (as certified by the Regional Load
Despatch Centre ) necessitating reduction in generation, the Regional Load
Despatch Centre shall revise the schedules which shall become effective from

1087 Glf2004—13B
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the 4th time block, counting the time block in which the bottleneck in evacuation
of power has taken place to be the first one. Also, during the first, second and
third time blocks of such an event, the scheduled generation of the generating
station shall be deemed to have been revised to be equal to actual generation,
and the scheduled drawals of the beneficiaries shall be deemed to have been
revised to be equal to their actuai drawals.

(x} In case of any grid disturbance, scheduled generation of all the generating -

stations and scheduled drawal of all the beneficiaries shall be deemed to have
been revised to be equal to their actual generation/drawal for all the time blocks
affected by the grid disturbance. Certification of grid disturbance and its duration
shall be done by the Regional Load Despatch Centre.

(xi) Revision of declared capability by the generator(s) and requisition by
beneficiary(ies) for the remaining period of the day shall also be permitted with
advance notice. Revised schedules/declared capability in such cases shall
become effective from the 6th time block, counting the time block in which the
request for revision has been received in the Regional Load Despatch Centre o
be the first one.

(xii) If, at any point of time, the Regional Load Despatch Centre observes that
there is need for revision of the schedules in the interest ‘of better system
operation, it may do so on its own, and in such cases, the revised schedules shall
become effective from the 4th time block, counting the time block in which the
revised schedule is issued by the Regional Load Despatch Centre to be the first
one.

(xiii) Generation schedules and drawal schedules issued/revised by the
-Regional Load Despatch Centre shall become effective from designated time
block irrespective of communication success.

(xiv)' For any revision of scheduled generation, inciuding post facto deemed
revision, there shall be a corresponding revision of scheduled drawals of the
beneficiaries.

(xv) A procedure for recording the communication regarding changes to
schedules duly taking into account the time factor shall be evoived by the Central
Transmission Utility.

Note

In case of a generating station, contracting to supply power only to the State in
which it is located, the scheduling, metering and energy accounting shall be carried out
by the respective State Load Despatch Centre.

28. Demonstration of Declared Capability: (1) - The generat'ing company may be
required to demonstrate the declared capability of its generating station as and when
asked by the Regional Load Despatch Centre of the region in which the generating
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station is situated. In the event of the generating company failing to demonstrate the
declared capability, the capacity charges due to the generator shall be reduced as a
measure of penalty.

(2)  The quantum of penalty for the first mis-declaration for any duration/block in a
day shall be the charges corresponding to two days fixed charges. For the second mis-
declaration the penalty shall be equivalent to fixed charges for four days and for
subsequent mis-declarations, the penalty shall be multiplied in the geometrical
progression.

(3)  The operating log books of the generating station shall L& available for review by
the Regional Electricity Board or Regional Power Committee, as the case may be.
These books shall keep record of machine operation and maintenance.

29.  Metering and Accounting: Metering arrangements, including installation, testing
and operation and maintenance of meters and collection, transportation and processing
of data required for accounting of energy exchanges and average frequency on 15
minute time block basis shall be organised by the Central Transmission Utility/Regional
Load Despatch Centres. All concerned entities (in whose premises the special energy
meters are installed), shall fully cooperate with the Central Transmission Utility/Regional
Load Despatch Centre and extend the necessary assistance by taking weekly meter
readings and transmitting them to the Regional Load Despatch Centre. Processed data
of meters along with data relating to declared capability and schedules etc., shall be
supplied by the Regional Load Despatch Centres to the Regional Power Committee or
the Regional Electricity Board and the Regional Power Committee or the Regional
Electricity Board shall issue the Regional Accounts for energy on monthly basis as well
as Ul charges on weekly basis. Ul accounting procedures shall be governed by the
orders of the Commission. -

Note

In case of a generating station, contracting to subply power only to the State in
which it is located, the scheduling, metering and energy accounting shall be carried out
by the respective State Load Despatch Centre.

30. Billing and Payment of Capacity Charges: Billing and payment of capacity
charges shall be done on a monthly basis in the following manner;

(i) Each beneficiary shall pay the capacity charges in proportion to its
percentage share in Installed Capacity of the generating station.

Note 1

Allocation of total capacity of central sector generating stations is made by
Central Government from time to time which also has an unallocated portion.
Allocation of the unallocated portion as made by the Central Government from
time to time, for the total unallocated capacity shall be notified by the Member
Secretary, Regional Electricity Board/Regional Power Committee in advance, at
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least 3 days prior to such change in allocation taking effect. The total capacity
_ share of any beneficiaries would be sum of its capacity share plus allocation out
of the unallocated portion. {n the absence of no specific distribution of unallocated
power by the Central Government, the unallocated power shall be added to the
allocated shares in the same proportion as the allocated shares.

Note 2_

The beneficiaries may propose surrendering part of their allocated share to other -

States within/outside the region. In such cases, depending upon the technical
feasibility of power transfer and specific agreements reached by the generating
company with other States within/outside the region for such transfers, the shares
of the beneficiaries may be re-allocated by the Central Government for a specific
period. When such re-allocations are made, the beneficiaries who surrender the
share shall not be liable to pay capacity charges for the surrendered share. The
capacity charges for the capacity surrendered and reallocated as above shall be
paid by the State(s) to whom the surrendered capacity is allocated. Except for the
period of reallocation of capacity as above, the beneficiaries of the generating
station shall continue to pay the full fixed charges as per allocated capacity
shares. Any such reallocation shall be notified by the Member Secretary,
Regionai Electricity Board/Regional Power Committee in advance, at least 3 days
prior to such reallocation taking effect.

(i)  The beneficiaries shall have full freedom for negotiating any transaction for
utilisation of their capacity shares. In such cases, the beneficiary having
allocation in the capacity of the generating station shall be liable for full payment
of capacity charges and energy charges (including that for sale of power under
the transaction negotiated by him) corresponding to his total allocation and
“schedule respectively.

(i)  If any capacity remains un-requisitioned during day-to-day operation, the
Regional Load Despatch Centre shall advise all beneficiaries in the region and
the other Regional Load Despatch Centres so that such capacity may be
requisitioned through bilateral arrangements either with the concerned generating
company or with the concemed beneficiary(ies) under intimation to the Regional
Load Despatch Centre. :

‘The information regarding un-requisitioned capacity shall also be made available
by the Regional Load Despatch Centres through their respective websites.

{iv)  The capacity charges shall be paid by the beneficiary(ies) including those
outside the region to the generating company every month in accordance with the
following formulas:

(a) Total Capacity charges payable to the thermal power generating
. company for the: ' :

1! month = (1XACC1)/12
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2" month = (2XACC2 - 1XACC1)/12

3" month = (3xACC3 - 2XACC2)/12

4™ month = (4xACC4 - 3xACC3)/12

5 month = (5XACCS5 - 4xACC4)/12

6™ month = (6XACCS5 - 5xACC5)/12

7" month = (7XACC?7 - 6xACC6)/12

8™ month = (8xACC8 - 7xACC7)/12

6" month = (9XACCS9 - 8xACC8)/12

10" month = (10xACC10 — 9xACCQ)/12
11" month = (11xACC11 - 10xACC10)/12
12" month = (12xACC12 - 11xXACC11)/12

(b)  Each beneficiary having firm allocation in capacity 6f the generating
station shall pay for the :

1% month = [ ACC1 x WB1 /1200

2" month = [2XACC2 x WB2 - 1XACC1x WB1]/1200

3" month = (3xACC3 x WB3 - 2XACC2 x WB2}/1200

4™ month = (4xACC4 x WB4 - 3xACC3 x WB3}/1200

5" month = (5XACC5 x WBS5 - 4xACC4 x WB4]/1200

6" month = (BXACC5 x WB6 - 5xACC5 x WB5]/1200

7" month = (7XACC7 x WB7 - 6xACC6 x WB6]/1200

8" month = (8xACC8 x WB8 - 7xACC7 x WB7)/1200

9" month = (9xACC9 x WB9 - 8xACC8 x WB8)/1200

10™ month = (10XxACC10 x WB10- 9xACC9 x WB9}/1200
11" month = (11xACC11 x WB11- 10xACC10x WB10}/1200
12" month = (12xACC12 x WB12- 11xACC11x WB 11)/1200

Where,

ACC1, ACC2, ACC3, ACC4, ACC5 ACCB8, ACC7, ACC8, ACC9, ACC10,
ACC11 and ACC12 are the amount of Annual Capacity Charge
corresponding to ‘Availability' for the cumulative period up to the end of 1%,
ond 3rd g g gh ath gt gl 40! 11" and 12" months respectively.

And, WB1, WB2, WB3, WB4, WB5, WB6, WB7, WB8, WB9, WB10, WB11
and WB12 are the weighted average of percentage allocated capacity
share of the beneficiary during the cumulative period up to 1%, 2™ 3, 4"
50 6" 7™ 8" 9" 10" 11" and 12" month respectively.

CHAPTER 3

HYDRO POWER GENERATING STATIONS

31. Definitions: Uniess the context otherwise requires for the purpose of this
chapter, :-

(i) ‘Act’ means the Electricity Act, 2003;
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(i) Additional Capitalisation' means the capital expenditure actually
incurred after the date of commercial operation of the station and admitted by the
Commission after prudence check subject to provisions of regutation 34;

(i) ‘Authority ' means Central Electricity Authority referred to in Section 70
of the Act; ’

(iv) 'Auxiliary Energy Consumption’ in relation to a period means the
quantum of energy consumed by auxiliary equipment of the generating station,
and shall be expressed as a percentage of the sum of gross energy generated at
generator terminals of all the units of the generating station; :

(v) ‘Beneficiary’ in relation to a generating station means the person buying
power. generated at such a generating station on payment of annual capacity
charges;

(vi) ‘"Capacity Index’ means the average of the daily capacity indices over
one year,

~ (vii) ‘'Commission' means the Central Electricity Regulatory Commission
referred to in Section 76 of the Act;

(viii) ‘Cut off Date’ means after one year of the.date of commercial operation
of the generating station;

(ix) ‘Date of Commercial Operation’' or ‘COD’ in relation to a unit means the
date declared by the generator after demonstrating the Maximum Continuous
Rating (MCR) or Installed Capacity (IC) through a successful trial run, after notice
to the beneficiaries, and in relation to the generating station the date of
commercial operation means the date of commercial operation of the last unit of
the generating station, '

(x) 'Daily Capacity Index' means the declared capacity expressed as a
percentage of the maximum available capacity for the day and shail be
mathematically expressed as hereunder:

Declared Capacity (MW)
Daily Capacity Index = x 100
Maximum Available Capacity (MW)

Daily capacity index shall be limited to 100%.
(xi) ‘Declared Capacity' or ‘DC’

(@)  For run-of-river power station with pondage and storage-type power
stations, declared capacity means the ex-bus capacity in MW expected to
be available from the generating station over the peaking hours of next
day, as declared by the generator, taking into account the availability of
water, optimum use of water and availability of machines and for this
purpose, the peaking hours shall not be less than 3 hours within 24 hour

period, and
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(b) In case of purely run-of-river power stations, declared capacity
means the ex-bus capacity in MW expected to be available from the
generating station during the next day, as declared by the generating
station, taking into account the availability of water, optimum use of water
-and availability of machines;

(xii) ‘Deemed Generation ' means the energy which a generating station was
capable of generating but could not generate due to the conditions of grid or
power system, beyond the control of generating station resulting in splllage of
water,

(xiii) 'Design Energy' means the quantum of energy which could be generated
in a 90% dependable year with 95% installed capacity of the generating station;

(xiv) "Existing Generating Station' means a generating station declared under
commercial operation from a date prior to 1.4.2004;

(xv} ‘Infirm Power’ means electricity generated prior to commercial operation
of the unit of a generating station;

(xvi) ‘Installed Capacity' or 'IC' means the summation of the name plate
capacities of the units in the generating station or the capacity of the generating
station (reckoned at the generator termlnals) as approved by the Commission
from time to time;

(xvii) 'Maximum Available Capacity’ means the following:

(@)  Run-of-river power station with pondage and storage type power
stations

The maximum capacity in MW, the generating station can generate
with all units running, under the prevailing conditions of water levels and
flows, over the peaking hours of next day,

Explanation

The peaking hours for this purpose shall not be less than 3 hours within a
24 hours period. -

(b)  Purely run-of-river power stations

The maximum capacllty in MW, the generating station can generate
with all units running, under the prevallmg conditions of water levels and
flows over the next day.

(xviii) 'Operation and Maintenance Expenses' or 'O&M Expenses' means the
expenditure incurred in operation and maintenance of the generating station,
including part thereof, including the expenditure on manpower, repairs, spares,
consumables, insurance and overheads;



[‘M[II—E"’S‘H - A o1 To9H 3 AR 201

32.

(xix) "Original Project Cost' means the actual expenditure incurred by the
generating company, as per the original scope of project up to first financial year
closing after one year of the date of commercial operation of the last unit as
admitted by the Commission for determination of tariff;

(xx) 'Primary Energy ' means the quantum of energy generated up to the
design energy on per year basis at the generating station,;

(xxi) ‘Project ' means a generating station and includes the complete hydro
power generating facility covering all components such as dam, intake, water
conductor system, power generating station and generating units of the scheme

as apportioned to power generation;

(xxii) ‘Run-of-river power station’ means a hydro electric power generating
station which has no upstream pondage;

(xxiil) ‘ Run —of-river power station with pondage’ means a hydro electric
power generating station with sufficient pondage for meeting the diurnal
variation of power demand;

(xiv) ¢ Storage Typé power station’ means a hydro electric power generating
station associated with large storage capacity to enable variation of generation
of power according to demand,; -

(xxv) 'Saleable Primary Energy’ means the quantum of primary energy
available for sale (ex-bus) after allowing for 12% free energy to the home state;

(xxvi) 'Secondary Energy’ means the quantum of energy generated in excess of
the design energy on per year basis at the generating station;

(xxvii) 'Saleable Secondary Energy’ means the quantum of secondary energy
available for sale (ex-bus) after allowing for 12% free energy to the home state;,

(xxviii) 'Scheduled Energy’ means the quantum of energy to be generated at the
generating station over the 24-hour period, as scheduled by the Regional Load
Despatch Centre; T

(xxix) ‘Year’ means a financial year.

Norms of Operation: The norms of operation shall be as under, namely:

()  Normative capacity index for recovery of full capacity charges

(a) During first year of commercial_operation of the generatin
station - '

(i) Purely Run-of-river power stations - 85%
(i)  Storage type power stations and Run-of-river power stations
. with pondage - 80%
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(b) After first year of commercial operation_of the generating

station

————

(i) Purely Run-of —river power stations - 890%

(i)  Storage type power stations and Run-of-river power stations
Not with pondage ' . - 85%
ote

The.re shall_ be pro rata recovery of capacity char'ges'in case the generating
statnoq aphleves capacit_y index below the prescribed normative levels. At Zero
. capacity index, no capacity charges shall be payable to the generating station.

(i} Auxiliary Energy Consumption :

(a) _ Surface hydro electric power generating stations with rotating
exciters mounted on the generator shaft - 0.2% of energy generated

(b)_ .Surface hydro electric power generating stations with static
excitation system - 0.56% of energy generated o

(c) _ Underground hydro electric power generating stations with rotating
exciters mounted on the generator shaft - 0.4% of energy generated

(d) .Ur)derground hydro electric power generating stations with static
excitation system - 0.7% of energy generated

(i) Transformation losses
From generation voitage to transmission voltage - 0.5% of energy
generated.

33. Capital Cost: Subject to prudence check by the Commission, the actual
expenditure incurred on completion of the project shall form the basis for determination
of final tariff. The final tariff shall be determined based on the admitted capital
expenditure actually incurred up to the date of commercial operation of the generating
station and shall include initial capital spares subject to a ceiling norm of 1.5% of the
original project cost as on the cut off date.

Provided further that where the power purchase agreement entered into between
the generating company and the beneficiaries provides a ceiling of actual expenditure,
the capital expenditure shall not exceed such ceiling for determination of tariff.

In case of existing generating stations, the project cost admitted by the
Commission prior to 1.4.2004 shall form the basis for determination of tariff.

Note

The scrutiny of the project cost estimates by the Commission shall 'bé' limited to
the reasonableness of the capital cost, financing plan, interest during construction, use
of efficient technology and such other matters for the purposes of determination of tariff.
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34. Additional capitalisation: (1) The following capital expenditure within the
original scope of work actually incurred after the date of commercial operation and up to
the cut off date may be admitted by the Commission subject to prudence check.

(i) .Deferred liabilities,
(i)  Works deferred for execution,

@iy  Procurement of initial capital spares in the original scope of works subject
to ceiling specified in regulation 33, '

(iv) Liabilities to meet award of arbitration or in compliance of the order or
decree of a court, and

{v)  On account of change in law.

Provided that original scope of works along with estimates of expenditure shall
be submitted along with the application for provisional tariff.

Provided further that a list of the deferred liabilities and works deferred for .
execution shall be submitted along with the application for final tariff after the date of
commercial operation of generating station. .

(2)  Subject to the provision of clause (3) of this regulation, the capital expenditure of
the following nature actually incurred after the cut off date may be admitted by the
Commission subject to prudence check: .

(i) Deferred liabilities relating to works/services within the original scope of
work;

(i) Liabilities to meet award of arbitration or in compliance of the order or
decree of a court;

(i)  On account of change in law; and

(ivy -Any additional works/service which has become necessary for efficient
and successful operation of plant but not included in the original capital
cost. _

(3) Any expenditure incutred on acquiring minor items/assets like tools and tackles,
personal computers, furniture, air-conditioners, voitage stabilizers, refrigerators,
coolers, fans, T.V, washing machine, heat-convectors, mattresses, carpets, etc
brought after the cut off date shall not be considered for additional capitaiization for
determination of tariff with effect from 1.4.2004.

Note , o
The list of items is illustrative and not exhaustive.

(4) Impact of additional capitalisation in tariff revision may be considered by the
Commission twice in a tariff period, including revision of tariff after the cut off date.
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Note 1

Any expenditure admitted on account of committed liabilities within the original
scope of work and the expenditure deferred on techno-economic grounds but falling
within the original scope of work shall be serviced in the normative debt-equity ratio
specified in regulation 36.

Note 2

Any expenditure on replacement of old assets shall be considered after writing off
the gross value of the original assets from the originat capital cost, except such items as
are listed in Clause (3) of this regulation.

Note 3

Any expenditure admitted by the Commission for determination of tariff on
account of new works not in the original scope of work shall be serviced in the normative
debt-equity ratio specified in regulation 36.

Note 4

Any expenditure admitted on renovation and modemization and life extension
shall be serviced on normative debt-equity ratio specified in regulation 36 after writing off
the original amount of the replaced assets from the original capital cost.

35.  Sale of Infirm Power: Any revenue earned by the generating company from
sale of infirm power, shall be taken as reduction in capital cost and shall not be treated
as revenue. The rate for infirm power shall be same as the primary energy rate of the
generating station. ' -

36.  Debt-Equity Ratio: (1) in case of all generating stations, debt—equity ratio as
on the date of commercial operation shall be 70:30 for determination of tariff. Where
equity employed is more than 30%, the amount of equity for determination of tariff shall
be limited to 30% and the balance amount shall be considered as the normative loan.

Provided that in case actua! equity employed is less than 30%, the actual debt
and equity shall be considered for determination of tariff.

(2)  The debt and equity amounts arrived at in accordance with clause (1) shail be
used for calculating interest on loan, return on equity, Advance Against Depreciation and
Foreign Exchange Rate Variation. :

37. Computation of Annual Charges: - The two-part tariff for sale of electricity from
a hydro power generating station shall comprise of recovery of annual capacity charge -
and primary energy charges: -

(i) . Capacity Charges: The capacity charges shall be computed in
accordance with the following formula:

Capacity Charges = (Annual Fixed Charge- Primary Energy Charge)
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(ii)

Note

Recovery through Primary energy charge shali not be more than Annual
Fixed Charge.

Annual Fixed Charges: Annual Fixed Charges shall consist of:
(a) Interest on loan capital,

(b) Depfeciation, including Advance Against Depreciation;
(c) Returnon equ@; |

(d)  Operation and maintenance expenses; and

(e) Interest on working capital.

38. Computation of Annual Fixed Charges: The annual fixed charges shall be
computed on the following basis:

(i)

Interest on loan capital

(@) Interest on loan capital shall be computed loan wise on the loans
arrived at in the manner indicated in regulation 36.

(b)  The loan outstanding as on 1.4.2004 shall be worked out as the
gross loan as-per regulation 36 minus cumulative repayment as admitted
by the Commission up to 31.3.2004. The repayment for the period

- 2004-09 shali be worked out on a normative basis.

(c) The generating company shall make every effort to swap the loan
as long as it results in net benefit to the beneficiaries. The costs
associated with such swapping shall be borne by the beneficiaries.

(d) The changes to the loan terms and conditions shall be reflected
from the date of such swapping and benefit passed on to the beneficiaries.

(e) In case of any dispute, any of the parties may approach the
Commission with proper application. However, the beneficiaries shall not
withhold any payment as ordered by the Commission to the generating
company during pendency of any dispute relating to swapping of loan.

H In case any moratorium period is availed of by the generating
company, depreciation provided for in the tariff during the years of

moratorium- shall be treated as repayment during those years and the

interest on loan capital shall be calculated accordingly.

(@) The generating company shall not make any profit on account of
swapping of loan and interest on loan.



206 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT III—SEc. 4]

(i) Depreciatioﬁ, including Advance Against Depreciation
(a) Depreciation

For the purpose of tariff, depreciation shall be computed in the
following manner, namely:

(i) The value base for the purpose of depreciation shall be the
historical cost of the asset.

(ii) Depreciation shall be calculated annually based on straight
line method over the useful life of the asset and at the rates
prescribed in Appendix Il to these regulations.

The residual life of the asset shall be considered as 10% and
depreciation shall be allowed up to maximum of 90% of the
historical capital cost of the asset. Land is not a depreciable asset
and its cost shall be excluded from the capital cost while computing
90% of the historical cost of the asset. The historical capital cost of
the asset shall include additional capitalisation on account of
Foreign Exchange Rate Variation up to 31.3.2004 already allowed
by the Central Government/Commission.

(iif)  On repayment of entire loan, the remaining depreciable value
shall be spread over the balance useful life of the asset.

(iv)  Depreciation shall be chargeable from the first year of
operation. In case of operation of the asset for part of the year,
depreciation shall be charged on pro rata basis.

(b) Advance Against Depreciation

In addition to allowable depreciation, the generating
company shall be entited to Advance Against Depreciation,
computed in the manner given hereunder:

AAD = Loan repayment amount as per regulation 38 (i)
subject to a ceiling of 1/10"™ of loan amount as per regulation
36 minus depreciation as per schedule

Provided that Advance Against Depreciation shall be permitted only
if the cumulative repayment up to a particular year exceeds the cumulative
depreciation up to that year;

Provided further that Advance Against Depreciation in a year shall
be restricted to the extent of difference between cumulative repayment and
cumulative depreciation up to that year. '
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(i) Return on Equity

Return on equity shall be computed on the equity base determined in accordance
with regulation 36 and shall be @ 14% per annum,

Provided that equity invested in any foreign currency shall be allowed a
retum up to the prescribed limit in the same currency and the payment on this
account shall be made in Indian Rupees based on the exchange rate prevailing
on the due date of billing.

Explanation

The premium raised by the generating company while issuing share
capital and investment of internal resources created out of free reserve of the
existing generating station, if any, for the funding of the project, shall also be
reckoned as paid up capital for the purpose of computing return on equity,
provided such premium amount and internal resources are actually utilised for
meeting the capital expenditure of the generating station and forms part of the
approved financial package. '

(iv) Operation and Maintenance expenses

(a) The operation and maintenance expenses including insurance, for the
existing generating stations which have been in operation for 5 years or
more in the base year of 2003-04, shall be derived on the basis of actual
operation and maintenance expenses for the years 1998-99 to 2002-03,
based on the audited balance sheets, excluding abnormal operation and
maintenance expenses, if any, after prudence check by the Commission.

The average -of such normalised operation and maintenance
‘expenses after prudence check, for the years 1998-99 to 2002-03
considered as operation and maintenance expenses for the year 2000-01
shall be escalated at the rate of 4% per annum to arrive at operation and
maintenance expenses for the base year 2003-04.

The base operation and maintenance expenses for the year 2003-
04 shall be escalated further at the rate of 4% per annum to arrive at
permissible operation and maintenance expenses for the relevant year of
tariff period.

(b) In case of the hydro electric generating stations, which have not been
in existence for a period of five years, the operation and maintenance
expenses shall be fixed at 1.5% of the capital cost as admitted by the
Commission and shall be escalated at the rate of 4% per annum from the
subsequent year to arrive at operation and maintenance expenses for the
base year 2003-04. The base operation and maintenance expenses shall
be further escalated at the rate of 4% per annum to arrive at permissible
operation and maintenance expenses for the relevant year.

(¢) In case of the hydro electric generating stations declared under
commercial operation on or after 1.4.2004, the base operation and
maintenance expenses shall be fixed at 1.5% of the actual capital
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cost as admitted by the Commission, in the year of commissioning
and shall be subject to an annual escalation of 4% per annum for the
subsequent years. -

(v) Interest on Working Capital

(@) Working Capital shall cover:
(i) Operation and Maintenance expenses for one month;

(i)  Maintenance spares @ 1% of the historical cost escalated @
6% per annum from the date of commercial operation; and

(i) Receivables equivalent to two months of fixed charges for
sale of electricity, calculated on normative capacity index.

(b) Rate of interest on working capital shall be the short-term Prime
Lending Rate of State Bank of india as on 1.4.2004 or on 1% April of the
year in which the generating unit/station is declared under commercial
operation, whichever is later. The interest on working capital shall be
payable on normative basis notwithstanding that the generating company
has not taken working capital loan from any outside agency.

39. Primary and Secondary Energy Charges: (1) Primary energy charge shall be
worked out on the basis of paise per kWh rate on ex-bus energy scheduled to be sent

out from the hydro electric power generating station after adjusting for free power
delivered to the home state.

(2)  Rate of primary energy for all hydro electric power generating stations, except for
pumped storage generating stations, shall be equal to the lowest variable charges of the
central sector thermal power generating station of the concerned region. The primary
energy charge shall be computed based on the primary energy rate and saleable energy
of the station. .

Provided that in case the primary energy charge recoverable by applying the
above primary energy rate exceeds the Annual Fixed Charge of a generating station,
the primary energy rate for such generating station shall be calculated by the following
formula: : :

Primary energy rate = Annual Fixed Charge
Saleable Primary Energy .

(3)  Primary Energy Charge = Saleable Primary Energy x Primary Energy Rate

Secondary Energy Rate shall be equal to Primary Energy Rate.
Secondary Energy Charge = Saleable Secondary Energy x Secondary Energy Rate.

40. - Incentive: (1) Incentive shall be payable in case of all the generating
stations, including in case of new generating stations in the first year of operation, when
the capacity index (CI) exceeds 90% for purely run-of-river power generating stations
and 85% for run-of-river power station with pondage or storage type power generating
stations and incentive shall accrue up to a maximum capacity index of 100%.
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(2) Incentive shall be payable to the generating company in accordance with the
following formula: '
Incentive = 0.65 x Annual Fixed.Charge x (Cla — Cin)/100

(If incentive is negative, it shall be set to zero.)

Where, Cla is the Capacity Index achieved and Cl is the normative
capacity index whose values are 90% for purely run of the river
hydro stations and 85% for pondage/storage type hydro generating
stations. .

(3) The incentives on account of capacity index and payment for secondary energy
shall be payable on monthly basis, subject to cumulative adjustment in each month of
the financial year, separately in respect of each item, and final adjustment shall be made
at the end of the financial year.

(4)  The total incentive payment calculated on annual basis shall be shared by the
beneficiaries based on the allocated capacity.

(5) Incentive for completion of hydro electric power generating stations ahead of
schedule :

In case of commissioning of a hydro electric power generating station or part
thereof ahead of schedule, as set out in the first approval of the Central Government or
the techno-economic clearance of the Authority, as applicable, the generating station
shall become eligible for incentive for an amount equal to pro rata reduction in interest
during construction, achieved on commissioning ahead of the schedule. The incentive
shall be recovered through tariff in twelve equal monthly installments during the first year
of operation of the generating station. In case of delay in commissioning as set out in
the first approval of the Central Government or the techno-economic clearance of the
Authority, as applicable, interest during construction for the period of delay shall not be
allowed to be capitalised for determination of tariff, unless the delay is on account of

natural calamities or geological surprises.

41. Deemed Generation: (1) In case of reduced generation due to the reasons
beyond the control of generating. company or on account of non-availability of
Board's/transmission licensee's transmission lines or on receipt of backing down
instructions from the concerned Regional Load Despatch Centre resulting in spillage of
water, the energy charges on account of such spillage shall be payable to the
generating company. Apportionment of energy charges for such spillage among the
beneficiaries shall be in proportion of their shares in saleable capacity of the generating
station.

(2) Energy charges on the above account shall not be admissible if the energy
generated during the year is equal to or more than the design energy.

42. Unscheduled-lnterchange (Ul): (1) Variation between actual generation or
actual drawal and scheduled generation or scheduled drawal shall be accounted for

1087 GI/2004—14A
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through Unscheduled Interchange (U} charges. Ul for a generating station shall be
equal to its actual generation minus its scheduled generation. Ul for a beneficiary shall
be equal to its total actual drawal minus its total scheduled drawal. Ul shall be worked
out for each 15 minute time block. Charges for all Ul transactions shall be based on

average frequency of the time block and the following rates shall apply with effect from
1.4.2004: '

Average Frequency of time block Ul Rate (Paise per kWh)
50.5 Hz and above 0.0
*  Below 50.5 Hz and up to 50.48 Hz - . 80
Below 49.04 Hz and up to 49.02 Hz 592.0
Below 49.02 Hz 600.0
Between 50.5 Hz and 49.02 Hz linear in 0.02 Hz step

(Each 0.02 Hz step is equivalent to 8.0 paise /kWh within the above range)
Note |

The above average frequency range and Ul rates are subject to change through a
separate notification by the Commission.

(2) (i) Any generation up to 105% of declared capacity in any time block of 15
minutes and averaging up to 101% of the average declared capacity over a day
shall not be construed as gaming, and generator shall be entitled to Ul charges
for such excess generation above the scheduled generation (SG).

(if) For any generation beyond the prescribed limits, the Regional Load Despatch
Centre shall investigate so as to ensure that there is no gaming, and if gaming is.
found by the Regional Load Despatch Centre, the corresponding Ul charges due
to the generating station on account of such extra generation shall be reduced to
zero and the amount shall be adjusted in Ul account of beneficiaries, in the ratio
of their capacity share in the generating station.

43. Rebate: For payment of bills of capacity charge and energy charge through the
letter of credit on presentation, a rebate of 2% shall be allowed. If the payments are
made by a mode other than through the letter of credit but within a period of one month
of presentation of bills by the generating company , a rebate of 1% shall be allowed.

44.  Late Payment Surcharge: In case the payment of bills of capacity charge and
energy charge by the beneficiary (ies) is delayed beyond a period of 1 month from the
date of billing, a late payment surcharge at the rate of 1.25% per month shall be levied
by the generating company .

45. Scheduling: Read with the provisions of the Indian Electricity Grid Code, the
methodology of scheduling and calculating capacity index shall be as under:

(i) The generator shall make an advance declaration of capacity of its
generating station. The declaration shall be for that capacity which can be

1087 Gif2004—14B
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actually made available for a period of time not less than 3 hours within a 24
hours period for pondage and storage type of stations and for the entire day for
purely run-of-river type stations. -

(i) The generator shall intimate the declared capacity (MW), for the next day,
either as one figure for the whole day or different figures for different periods of
the day along with maximum available capacity (MW) and total energy (MWh)
ex-bus to the Regional Load Despatch Centre.

The declaration should also include limitation on generation during specific time
periods, if any, on account of restriction(s) on water use due to irrigation, drinking
water, industriat, environmental considerations etc.

(jii) While making or revising his declaration of capability, the generator shall
ensure that the declared capacity during peak hours is not less than that during
other hours. However, exception to this rule shall be allowed in case of
tripping/re-synchronisation of units as a result of forced outage of units.

(iv) Generation scheduling .shall be done in accordance with the operating
procedure, as stipulated in the Indian Electricity Grid Code.

(v) Based on the declaration of the generator, the Regional Load Despatch
Centre shall communicate their shares to the beneficiaries out of which they shall
give their requisitions.

(viy Based on the requisitions given by the beneficiaries and taking into
account technical limitations on varying the generation and also taking into
account transmission system constraints, if any, the Regional Load Despatch
Centre shall prepare the economically optimal generation schedules and drawal
schedules and communicate the same to the generator and the beneficiaries.

The Regional Load Despatch Centre shall also formulate the procedure for
meeting contingencies both in the long run and in the short run (Daily
scheduling).

(vi) The scheduled generation and actual generation shall be ex-bus at the
generating station. For beneficiaries, the scheduled and actual net drawals shall
be at their respective receiving points.

(viii) For calculating the net drawal schedules of beneficiaries, the transmission
losses shall be apportioned to their drawal schedule for the time being. However,
a refinement may be specified by the Commission in future, depending upon the
preparedness of the respective Regional Load Despatch Centre. :

(ix) In case of forced outage of a unit, the Regional Load Despatch Centre
shall revise the schedules on the basis of revised declared capability. The revised
declared capability and the revised schedules shall become effective from the
4th time block, counting the time block in which the revision is advised by the
generator to be the first one.
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(x)  In the event of bottleneck in evacuation of power due to any constraint,
outage, failure or limitation in the transmission system, associated switchyard and
sub- stations owned by the Central Transmission Utility or any other transmission
licensee involved in inter-state transmission (as certified by the Regional Load
Despatch Centre) necessitating reduction in generation, the Regional Load
Despatch Centre shall revise the schedules which shall become effective from.
the 4th time block, counting the time block in which the bottleneck in evacuation
of power has taken place to be the first one. Also, during the first, second and
third time blocks of such an event, the scheduied generation of the generating
station shall be deemed to have been revised to be equa' *u actual generation,
and the scheduled drawals of the beneficiaries shall be deemed to have been
revised to be equal to their actual drawals.

(xi)  In case of any grid disturbance, scheduled generation of all the generating
stations and scheduled drawal of all the beneficiaries shall be deemed to have
heen revised to be equal to their actual generation/drawal for all the time blocks
affected by the grid disturbance. Certification of grid disturbance and its duration
shall be done by the Regional Load Despatch Centre.

(xii) Revision of declared capability by the generator(s) and requisition by
beneficiary(ies) for the remaining period of the day shall also be permitted with
advance notice. Revised schedules/declared capability in such cases shali
become effective from the 6th time block, counting the time block in which the
request for revision has been received in the Regional Load Despatch Centre to
be the first one. :

(xiii) If, at any point of time, the Regional Load Despatch Centre observes that
there is need for revision of the schedules in the interest of better system
operation, it may do so on its own and in such cases, the revised schedules shall
become effective from the 4th time block, counting the time block in which the
revised schedule is issued by the Regional Load Despatch Centre to be the first
one. :

(xiv) Generation schedules and drawal schedules issued/revised by the
Regional Load Despatch Centre shall become effective from designated time
block irrespective of communication success.

(xv) For any revision of scheduled generation, including post facto deemed
revision, there shall be a corresponding revision of scheduled drawals of the .
beneficiaries.

(xvi) A procedure for recording the communication regarding changes to
schedules duly taking into account the time factor shall be evolved by the Central
Transmission Utility.

(xvii} Purely run-of-river power stations
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Since variation of generation in such stations may lead to spillage,
these shall be treated as must run stations. The maximum available
capacity, duly taking into account the over load capability, must be equal to
or greater than that required to make full use of the available water.

(xviii) Run-of-river power station with pondage and storage type power stations

These hydro stations are designed to operate during peak hours to
meet system peak demand. Maximum available capacity of the station
declared for the day shall be equal to the installed capacity including

_overload capability, minus auxiliary consumption and transformation
losses, comected for the reservoir level. The Regional Load Despatch
Centres shall ensure that generation schedules of such type of stations are
prepared and the stations dispatched for optimum utilization of available
hydro energy except in the event of specific system

~ requirements/constraints. .

46. Demonstration of Declared Capability: (1) The generating company may be
required to demonstrate the declared capacity of its generating station as and when
asked by the Regional Load Despatch Centre of the region in which the generating
station is situated. In the event of the generating company failing to demonstrate the
declared capacity, within the tolerance as specified by the Central Transmission Utility,
the capacity charges due to the generating station shall be reduced as a measure of

penalty.

(2)  The quantum of penalty for the first mis-declaration for any duration or block in a
day shall be the charges corresponding to two days fixed charges. For the second mis-
declaration the penalty shall be equivalent to fixed charges for four days.and for
subsequent mis-declarations, the penalty shall be multiplied in the geometrical
progression.

(3) The operating log books of the generating station shall be available for review by
the Regional Power Commitiee or the Regional Electricity Board, as the case may be.
These books keep record of machine operation and maintenance, reservoir level and
spillway gate operation.

47. Metering and Accounting: Metering arrangements, including installation,
testing and operation and maintenance of meters and collection, transportation and
processing of data required for accounting of energy exchanges and average frequency
on 15 minute time block basis shall be organised by the Central Transmission
Utility/Regional Load Despatch Centres. All concerned entities (in whose premises the
special energy meters are installed), shall fully cooperate with the Central Transmission
Utility/Regional Load Despatch Centre and extend the necessary assistance by taking
weekly meter readings and transmitting them to the Regional Load Despatch Centre.
Processed data of meters along with data relating to declared capability and schedules
etc., shali be supplied by the Regional Load Despatch Centres to the Regional Power
Committee or the Regional Electricity Board and the Regional Power Committee or the
Regional Electricity Board shall issue the Regional Accounts for energy on monthly
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basis as well as Ul charges on weekly basis. Ul accounting procedures shall be
governed by the orders of the Commission.

48.

Billing and Payment of Capacity Charges: Billing and payment of capacity

charges shall be done on a monthly basis in the following manner:

(i) Each beheficiary shall pay the capacity charges in proportion to its
percenfage share in total saleable capacity of the generating station. Saleabie
capacity shall mean total capacity minus free capacity to home state(s), if any.

Note 1

Allocation of total capacity of central sector generating stations is made by
Central Government from time to time which also has an unallocated portion.
Allocation of the unallocated portion shall be made by the Central Government
from time to time, for the total unallocated capacity and notified by the Member
Secretary, Regional Electricity Board/Regional Power Committee in advance, at
least three (3) days prior to such allocation/ change in allocation taking effect.
The total capacity share of any beneficiaries would be sum of its capacity share
plus allocation out of the unallocated portion. In the absence of specific
distribution of unallocated power by the Central Government, the unallocated
power shall be added to the allocated shares in the same proportion as the
aliocated shares. '

Note 2

The beneficiaries may propose surrendering part of their allocated share to other
States within/outside the region. In such cases, depending upon the technical
feasibility of power transfer and specific agreements reached by the generating
company with other States within/outside the region for such transfers, the shares
of the beneficiaries may be re-allocated by the Central Government for a specific
period. When such re-allocations are made, the beneficiaries who surrender the
share shall not be liable to pay capacity charges for the surrendered share. The
capacity charges for the capacity surrendered and reallocated as above shall be
paid by the State(s} to whom the surrendered capacity is allocated. Except for the
period of reallocation of capacity as above, the beneficiaries of the generating
station shall continue to pay the full fixed charges as per allocated capacity
shares. Any such re-allocation shall be notified by the Member Secretary,
Regional Electricity Board/Regional Power Committee in advance, at least three
(3) days prior to such re-allocation taking effect.

(i)  The beneficiaries shall have full freedom for negotiating any transaction for
utilisation of their capacity shares. in such cases, the beneficiary having
aliocation in the capacity of the generating station shall be liable for fult payment
of capacity charges and energy charges (including that for sale of power under
the transaction negotiated by him) corresponding to his total allocation and
schedule respectively.

(iiiy  If any capacity remains un-requisitioned during dz_ay-.to—d‘ay operat!on, the
Regional Load Despatch Centre shall advise all beneficiaries in the_ region and
the other Regional Load Despatch Centres so that such capacity may be
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requisitioned through bilateral arrangements either with the concerned generating
company or the concerned beneficiary(ies) under intimation to the Regional Load
Despatch Centre.

The information regarding un-requisitioned capacity shall also be made available
by the Regional Load Despatch Centres through their respective websites.

(v} The capacity charges shall be paid by the beneficiary(ies) inciuding those
outside the region to the generating company every month in accordance with the
following formulas and in proportion to their respective shares in the concerned
generating station: :

ACC,4 =AFC — ( SPE+ + DE 20d10 12th montns) * Primary Energy Rate
ACC; =AFC — ( SPE; + DE 3 10 12mmonths) * Primary Energy Rate
ACCs; =AFC — { SPE3 + DE 4t 10 121n months) ¥ Primary Energy Rate
ACC, =AFC — ( SPE4+ DE 5t 10 12thmonths) * Primary Energy Rate
ACCs =AFC — ( SPEs + DE st w1210 months) * Primary Energy Rate
ACCs =AFC — ( SPEg + DE 7 to 12thmontns) * Primary Energy Rate

- ACCy =AFC — ( SPE; + DE &t 10 12th montns) * Primary Energy Rate
ACCg =AFC — ( SPEjg + DE gi to 12th months) " Primary Energy Rate
ACCq =AFC — ( SPEg + DE 1oth to 121 months) + Primgry Energy Rate
ACC1o =AFC - (SPEw + DE 11th to 12th months) * Primary Energy Rate
ACCy4 =AFC — ( SPE1s + DE 12t mon) * Primary Energy Rate
ACCq2 =(AFC — SPE;; ) * Primary Energy Rate
Where,

AFC = Annual Fixed Charges

ACC4, ACCz, ACC3, ACC4, ACCs ACCe, ACC7, ACCg, ACCg, ACC1o, ACC41 and
ACC1, are the amount of Annual Capacity Charge for the cumulative period up to
the end of 1%t 20 a® 4! 5t gt 7+ g gt 10", 11" and 12" months
respectively. '

SPE4, SPE2, SPE3,...cccovvvvvunincnnns SPE,, are the ex-bus scheduled primary
energy values up to 1%, 2%, 3" ...... 12" months of the year respectively.

CC1 =ACC;x DE1
DE

CC2 =ACCx DE2
DE

CC3 =ACC;xDE3
DE
CC4 =ACC,xDE4

DE
CC5 =ACCsx DE5
DE
CC6 =ACCs x DE6
DE
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CC7 =ACC;xDEY
DE
CC8 =ACCs x DE8
DE
CC9 =ACCyxDE9
DE
CC10 =ACC10 x DE10
DE
CC11 =ACCy, x DE11
DE
CC12 =ACCy,x DE12
DE
Where,
CC1, CC2, CC3,.......... CC12is the monthly capacity charge up to 1!, 2™, 3

...... 12" months of the year respectively.

DE = Annual Design Energy _—
DE1, DE2, DE3, ..........DE12 are the ex-bus design energy values up to 1%, 2",
39 ... 12" months of the year respectively.

Total capacity charges payable to the generator for the:

15! month = (CC1)

2" month = {CC24CCH)

3" month = (CC3 - CC2)

4" month = (CC4 -CC3)

5" month = (CC5 - CC4)

" month = (CC6 -CC5)

7" month = (CC7 -CC6)

8" month = (CC8 -CC7)

o month = (CC9 -CC8)

10™ month =(CC10 — CC9)

11" month =(CC11 -CC10)

12" month =(CC12 -CC11) _ _ _
and, each beneficiary having firm allocation in capacity of the generating station
shall pay for the :

1 month = [ CC1 x WB1 /100

2" month = [CC2 x WB2 -CC1x WB1}/100

3 month = (CC3 x WB3 - CC2 x WB2)/100

4™ month = (CC4 x WB4 - CC3 x WB3}/100

5" month = (CC5 x WB5 - CC4 x WB4]/100

6" month = (CC6 x WB6 - CC5 x WB5}/100

7™ month = (CC7 x WB7 - CC6 x WB6)/100

8" month = (CC8 x WB8 - CC7 x WB7)/100

9" month = (CC9 x WB9 - CC8 x WB8}/100

10" month = (CC10 x WB10- CC9 x WB9}/100
11" month = (CC11 x WB11- CC10x WB10)/100
12" month = (CC12 x WB12- CC11x WB 11)/100

Where,

And, WB1, WB2, WB3, WB4, WB5, WB6, WB7, WB8, WBS, WB10, WB11 and WB12
are the weighted average of percentage aliocated capacity share of the beneficiary
during the cumulative period up to 1%, 2" 39, 4", 5" g™ 7 g " 10" 11" and 12"
month respectively.
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CHAPTER 4

INTER-STATE TRANSMISSION

40,  Definitions: Unless the context otherwise requires, for the purpose of this

chapter, -
(i)
(i)

(i)

(iv)

(v)

‘Act’ means the Electricity Act, 2003;

*Additional Capitalisation' means the capital expenditure actually
incurred after the date of commercial operation of the transmission system
and admitted by the Commission after prudence check subject to
regulation 53;

‘Allotted Transmission Capacity' means the power transfer in MW
between the specified point(s) of injection and point(s) of drawal allowed to
a long-term customer on the inter-state transmission system under the
nomal circumstances and the expression "allotment of transmission
capacity" shall be construed accordingly;

Allotted Transmission Capacity to a long-term transmission
customer shall be sum of the generating capacities allocated to the long-
term transmission customer from the 1ISGS and the contracted power, if
any, '

'‘Authority’ means Central Electricity Authority referred to in section 70 of
the Act;

*Availability' in relation to a transmission system for a given period means

" the time in hours during that period the transmission system is capable to

(vi)

(vii)

(iil)

(ix)

transmit electricity at its rated voltage and shall be expressed in
percentage of total hours in the given period and shall be caiculated as per

the procedure contained in Appendix-lil to these regulations;

‘Commission’ means the Central Electricity Regulatory Commission
referred to in Section 76 of the Act;

'Contracted Power' means the power in MW which the transmission
licensee has agreed to carry or which the transmission licensee is required
to carry as per firm allocation from ISGS outside the region or the long-
term agreement between the importing and exporting utility;

‘Cut off Date' means the date of first financial year closing after one
year of the date of commercial operation of the transmission system.

‘Date of Commercial Operation] or ‘COD’ means the date of charging
the project or part thereof to its r ad voltage level or seven days after the
date on which it is declared réady for charging by the transmission
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licensee, but is not able to be charged for reasons not attributabie to the
transmission licensee, its suppliers or contractors.

Provided that the date of commercial operation shall not be a date
prior to the scheduled date of commercial operation mentioned in the
implementation agreement or the transmission service agreement or the
investment approval, as the case may be, unless mutually agreed to by all
parties. ' : _

(x) ‘Existing Project’ means the project declared  under  commercial
operation from a date prior to 1.4.2004;

(xi) ‘Implementation Agreement’ means the agreement, contract or
memorandum  of understanding, or any such covenant, entered into
between the transmission licensee and the long-term transmission
customers for construction of the project;

(xii) ‘Inter-State Generating Station’ or ‘ISGS’ has the meaning as assigned
in the Indian Electricity Grid Code approved/notified by the Commission:

(xii) ‘Long-Term Transmission Customer' means a person availing or
intending to avail access to the inter-state transmission system for a period
of twenty five years or more; S '

(xiv) "Original Project Cost' means the actual expenditure incurred by the
transmission licensee, as per the original scope of project up to first
financial year closing after one year of the date of commercial operation of
the last element as admitted by the Commission for the purpose of tariff:

(xv) ‘Operation and Maintenance Expenses' or 'O&M Expenses' means
the  expenditure incurred in operation and maintenance of the
transmission system, including part thereof, and includes the expenditure
on manpower, repairs, spares, consumables, insurance and overheads:

(xvi) ‘Project’ includes the transmission system comprising specified
transmission lines, sub-stations and associated equipment;

(xvii) ‘'Rated Voltage' means the manufacturers design voltage at which the
transmission system is designed to operate or such lower voltage at which
the line is charged, for the time being, in consultation with long-term
transmission customers; :

(xviii) ‘Short-Term Transmission Customer' means a transmission customer
other than the long-term transmission customer;

(xix) 'Transmission Service: Agreement ' means the agreement, contract,
memorandum of underStanding, or any such covenant, entered into
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50.

51.

between the transmission licensee and the long-term transmission
customers for the operational phase of the project;

(xx) ‘Transmission licensee’, means a person granted licence for inter-state
transmission of electricity and includes any person deemed to be a
transmission licensee for inter-state transmission of electricity;

(xxi) * Transmission System' means a line with associated sub-stations or a

. group of lines inter-connected together along with associated sub-stations

and the term includes equipment associated with transmission lines and
sub-stations;

(xxii) 'Year' means a financial year.
Auxiliary Eneray Consumption in the sub-station
(a.) AC_System
The charges for auxiliary energy consumption in. fhe AC sub-station
for the -purpose of air-conditioning, lighting, technical consumption, etc.

shall be borne by the transmission licensee as part of its normative
operation and maintenance expenses.

(py HVDC sub-station

For auxiliary energy consumption in HYDC sub-stations, the Central
Government may allocate an appropriate share from one of more 1SGS .
Capacity and energy charges for such power shall be bome by the

transmission licensee as part of its normative operation and maintenance
expenses.

Target Availability for'recoveg of full transmission charges
(1)  AC system : 98%
(2) HVDC bi-pole links and HVDC back-to-back stations: 95%
Note 1

Recovery of fixed charges below the level of target availability shail be on
pro rata basis. Atzero availability, no transmission charges shall be payable.

Note 2

The target availability shall be calculated in accordance with procedure
specified in Appendix-il. .o
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52.  Capital Cost: (1) Subject to prudence check by the Commission, the actual
expenditure incurred on completion of the project shall form the basis for determination
of final tariff. The final tariff shall be determined based on the admitted capital
expenditure actually incurred up to the date of commercial operation of the transmission
system and shall include capitalised initial spares subject to a ceiling norm as 1.5% of
original project cost.

Provided that where the implementation agreement or the transmission service
agreement entered into between the transmission licensee and the long-term
transmission customers provides a ceiling of actual expenditure, the capital expenditure
shall not exceed such ceiling for determination of tariff.

(2) Incase of the existing projects, the project cost admitted by the Commission prior
to 1.4.2004 shall form the basis for determination of tariff,

Note

Scrutiny of the project cost estimates by the Commission shail be limited to the
reasonableness of the capital cost, financing plan, interest during construction, use of
efficient technology and such other matters for determination of tariff. '

53.  Additional capitalisation: (1) The following capital .expenditure within the
original scope of work actually incurred after the date of commercial operation and up to
the cut off date may be admitted by the Commission, subject to prudence check:

(i) Deferred liabilities;

(i)  Works deferred for execution;

(i)  Procurement of initial capital spares in the original scope of works subject
to the ceiling norm specified in regulation 52;

(iv) Liabilities to meet award of arbitration or compliance of the order or decree
of a court; and

(v) On account of change in law.

Provided that original scope of work along with estimates of expenditure
shall be submitted along with the application for provisional tariff.

Provided further that a list of the deferred liabilities and works deferred for
execution shall be submitted along with the application for final tariff after the date
of commercial operation of the transmission system.

(2)  Subject to the provisions of clause (3) of this regulation, the capital expenditure of
the following nature actually incurred after the cut off date may be admitted by the
Commission, subject to prudence check:
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(i) Deferred liabilities relating to works/services within the original scope of
work;

(i) Liabilities to meet award of arbitration or compliance of the order or decree
of a court; '

(i)  On account of change in law, and

(iv) Any additional works/services which have become necessary for efficient
and successful operation of the project, but not included in the original
project cost. '

(3)  Any expenditure on minor items/assets brought after the cut off date like tools
and tackles, personal computers, furniture, air-conditioners, voltage stabilizers,
refrigerators, coolers, fans, T.V,, washing machine, heat-convectors, mattresses,
carpets, etc shall not be considered for additional capitalisation for determination of tariff
with effect from 1.4.2004.

Note
The list of items is illustrative and not exhaustive.

(4) Impact of additional capitalisation in tariff revision may be considered by the
Commission twice in a tariff period, including revision of tariff after the cut off date.

Note 1

Any expenditure admitted on account of committed liabilities within the original
scope of work and the expenditure deferred on techno-economic grounds but falling

within the original scope of work shall be serviced in the normative debt-equity ratio
specified in regulation 54.

Note 2

Any expenditure on replacement of old assets shall be considered after writing off
the entire value of the original assets from the original capital cost.

Note 3

Any expenditure admitted by the Commission for determination of tariff on
account of new works not in the original scope of work shall be serviced in the normative
debt-equity ratio specified in regulation 54. ‘

Note 4

Any expenditure admitted by the Commission for determination of tariff on
renovation and modemization and life extension shall be serviced on normative debt-
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equity ratio specified in regulation 54 after writing off the original amount of the replaced
assets from the original capital cost.

54. Debt-Equity Ratio: (1) In case of all projects, debt—equity ratio as on the date of
commercial operation shall be 70:30 for determination of tariff. Where equity employed
is more than 30%, the amount of equity for the purpose of tariff shall be limited to 30%
and the balance amount shall be considered as the normative loan.

Provided that in case of the projects where actual equity employed is less than
30%, the actual debt and equity shall be considered for determination of tariff.

(2) The debt and equity amounts arrived at in accordance with clause (i) shall be
used in ail calculations for calculating interest on loan, return on equity, Advance Against
Depreciation and Foreign Exchange Rate Variation.

55. Transmission Charges : The tariff for transmission of electricity on inter-state
transmission system shall comprise of the recovery of annual transmission charges
consisting of the following, namely:

(a) Interest on loan capital;

(b)  Depreciation, including Advance Against Depreciation;
(c)  Return on equity;

(d) Operation and maintenance expenses; and

(e} Interest on working capital.

56. Computation of Transmission Charges: The annual transmission charges shall
be computed on the following basis, namely:

(i) Interest on loan Capital

(a) Interest on loan capital shall be computedl loan wise on the loans
arrived at in the manner indicated in regulation 54.

(b)  The loan outstanding as on 1.4.2004 shall be worked out as the
gross loan as per regulation 54 minus cumulative repayment as admitted
by the Commission up to 31.3.2004. The repayment for the period
2004-09 shall be worked out on normative basis.

(c) The transmission licensee shall make every effort to swap the loan
as long as it results in net benefit to the long-term transmission customers.
The costs associated with such swapping shall be borne by the fong-term
transmission customers.

b
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(ii)

(d)  The changes to the loan terms and conditions shall be reflected
from the date of such swapping and benefits passed on to the
beneficiaries.

(e) In case of any dispute, any of the parties may approach the
Commission with proper application. However, the long-term transmission
customers shall not withhold any payment as ordered by the Commission
to the transmission licensee during pendency of any dispute relating to
swapping of loan.

H In case any moratorium period is availed of by the transmission
licensee, depreciation provided for in the tariff during the years of
moratorium shall be treated as repayment during those years and interest
on loan capital shali be calculated accordingly.

(g) The transmission licensee shall not make any profit on account of
swapping of foan and interest on loan.

Depreciation, including Advance Against Depreciation
(a) Depreciation | |

For the purpose of tariff, depreciation shall be computed in the
following manner, namely:

(i) The value base for the purpose of depreciation shall be the
historical cost of the asset.

(i)  Depreciation shail be calculated annually based on straight
line method over the useful life of the asset and at the rates
prescribed in Appendix Il to these regulations.

The residual life of the asset shall be considered as 10% and
depreciation shall be allowed up to maximum of 90% of the
historical capital cost of the asset. Land is not a depreciable asset
and its cost shall be excluded from the capital cost while computing
90% of the historical cost of the asset. The historical capital cost of
the asset shall include additional capitalisation on account of
Foreign Exchange Rate Variation up to 31.3.2004 already allowed
by the Central Government/Commission.

(i)  On repayment of entire loan, the remaining depreciablé value
shall be spread over the balance useful life of the asset.

(iv) Depreciation shali be chargeable from the first year of
operation. In case of operation of the asset for part of the year,
depreciation shall be charged on pro rata basis.
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(b) Advance Against Depreciation )

_ In addition to allowable depreciation, the transmission
licensee shall be entitted to Advance Against Depreciation,
computed in the manner given hereunder:

AAD = Loan repu?yment amount as per regulation 56 (i) subject to a
ceiling of 1/10™ of loan amount as per regulation 54 minus
depreciation as per schedule

Provided that Advance Against Depreciation shall be permitted only

if the cgmulative repayment up to a particular year exceeds the cumulative
depreciation up to that year;

Rrovided.further that Advance Against Depreciation iﬁ a year shall
be restricted to the extent of difference between cumulative repayment and
cumulative depreciation up to that year.

Return on Equity:

" Return on equity shall be computed on the equity base determined in
accordance with regulation 54 and shall be @ 14% per annum.

(i)

Provided that equity invested in foreign currency shall be allowed a
return up to the prescribed limit in the same currency and the payment on
this account shalt be made in !ndian Rupees based on the exchange rate
prevailing on the due date of billing.

Explanation

The premium raised by the transmission licensee while issuing share
capital and investment of internal resources created out of . free reserve of the
existing transmission licensee, if any, for the funding of the project, shall also be
reckoned as paid up capital for the purpose of computing return on equity,
provided that such premium amount and internal resources are actually utilised
for meeting the capital expenditure of the project and forms part of the approved
financial package.

(iv) Operation and Maintenance expenses

(@) Norms for operation and maintenance expenses per ckt-km and per
bay shall be as under, namely:

Norms for O&M expenses per ckt-km and per bay

Year

2004-05]2005-06 |2006-07 [2007-08 |2008-09
O&M expenses 0227 0236 0.246] 0.255| 0.266
(Rs. in lakh per
cki-km)
O&M expenses 28.12] 29.25| 30.42] 31.63] 32.90
(Rs. in lakh per
bay)
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(b)  The total allowable O&M expenses for a transmission licensee shall
be calculated by multiplying the number of bays and ckt-km of line length
with the applicable norms for the O&M expenses per bay and per ckt-Km
respectively.

(v) Interest on Working Capital
(1) Working capital shall cover:

(a) Operation and maintenance expenses for one month;

(b) Maintenance spares @ 1% of the historical cost escalated @ 6%
per annum from the date of commercial operation; and

(¢} Receivables equivalent to two months of transmission charges
calculated on target availability level. :

(2) Rate of interest on working capital shall be on normative basis and shall be
equal to the short-term Prime Lending Rate of State Bank of India as on 1.4.2004
or on 1% April of the year in which the project or part thereof (as the case may be)
is declared -under commercial operation, whichever is later. The interest on
working capital shall be payable on normative basis notwithstanding that the
transmission licensee has not taken working capital loan from any outside
agency.

57. Payment of Transmission Charges : Full annual transmission charges shall be
recoverable at the target availability stipulated in regulation 51. Payment of
transmission charges below the target availability shall be on pro rata basis. The
transmission charges shall be calculated on monthly basis.

58. Sharing of charges for intra-regional assets: In case of more than one long-
term transmission customer of the regional transmission system, the transmission
charges leviable on each long-term transmission customer shatl be computed as per the
following formula: '

Transmission Charges for intra-regional system payable for a month by a long-
term transmission customer of that transmission system

n
i 21[ _Tf'_] _ Trsc| x_©
=t 12 SCL
Where TCi = Annual Transmission Charges for the i project in the region

computed in accordance with regulation 56
n = Number of projects in the region

TRSC = Total recovery of transmission charges for the.month from Shqrt—
term transmission customers for the reglongll transmission
system in accordance with the Central Electricity Regulatory

1087 GIf2004—15A
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Commission (Open Access in Inter-State Transmission)
Regulations, 2004.

CL = Allotted Transmission Capacity to the long-term transmission
customer

SCL = Sum of the Allotted Transmission Capacities to all the long-term
transmission customers of the regional transmission system.

59.  Sharing of charges for inter-regional assets: The transmission charges of the
inter-regional assets, including HVDC system , after deducti..y the recovery from the
short-term customers, shall be shared in the ratio of 50:50 by the long-term transmission
customers of the regional transmission system of two contiguous regions in accordance
with the following formuia:

Transmission Charges payable for a month by a long term-customer within
the region for the inter-regional assets connected to that region

=0.5x{ 9 Rsgj } .t
12 SCL

Where

TCj = Annual Transmission Charges for the particular inter-regional
asset connected to the region .computed ‘in accordance with
regulation 56,

RSCj = Recovery of Transmission Charges for the month from the
short-term customers for the particular inter-regional asset
connected to the region in accordance with the Central
Electricity Regulatory Commission {Open Access in Inter-State
Transmission) Regulations, 2004,

CL = Allotted Transmission Capacity to the long-term transmission
customer in the reglonal transmission system in which it is
located,

SCL = Sum of the Allotted Transmission Capacities to all the long-

term transmission customers of the regional transmission
. system in the regional transmission system in which it is located.
60. Incentive : (1) The transmission licensee shall be entitled.to incentive on

achieving annual avallablhty beyond the target avallablllty as per regulation 51,
accordance with the following formula: :

1087 Gif2004—158
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Incentive = Annual Transmission Charges x [Annual availability achieved
: — Target Availability] / Target Availability ;

Where,

Annual transmission Charges shall correspond to intra-regional assets or
fora particular_inter-regional asset, as the case may.be.

Provided that no incentive shall be payabla above the availability of 92.75% for
AC system and 98.5% for HVDC system. '

(2) Incentive shall be shared by the long-term customers in the ratio of their
average allotted transmission capacity for the year.

61. Rebate : For payment of bills of transmission charges through letter of credit on
presentation, a rebate of 2% shall be allowed. Where payments are made subsequently
through opening of letter of credit or otherwise, but within a period of one month of
presentation of bills by the Transmission licensee, a rebate of 1% shall be allowed.

62. Late payment surcharge : In case the payment of bills of transmission charges
by the beneficiary (s) is delayed beyond a period of 1 month from the date of biling a
late payment surcharge at the rate of 1.25% per month shall be levied by the
transmission licensee. :

A K. SACHAN. Sccy.
JADVT-3/4/Extraordinany 130/03)

Appendix-I
'PART-
TARIFF FILING FORMS (THERMAL)

PART-1
Checklist of Forms and other information/ documents for tariff filing
for Thermal s_tatigns

Form No. Title of Tariff Filing Forms (Thermal) - Tick

FORM- 1 Summary Sheet
FORM-2 Plant Characteristics
FORM-3 Normative parameters considered  for  tariff

computations
FORM- 4 Details of Foreign_loans

FORM-5 Abstract of Admitted Capital Cost for the existing
Proiects
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FORM-5A  |Abstract of Capital Cost Estimates and Schedule of]
Commissioning for the New projects

FORM-5B Break-up of Capital Cost for Coal/Lignite based
projects
Break-up of Capital Cost for Gas/Liquid fuel based

FORM-5C Projects

FORM-5D Break-up of Construction/Supply/Service packages

FORM- 6 Financial Package upto COD '

FORM- 7 Details of Project Specific Loans

FORM- 8 Details of Allocation of corporate loans to various)
proieds

FORM-9 Statement of Additional Capitalisation after COD

FORM- 10  {Financing of Additional Capitalisation

FORM- 11 |Statement of Depreciation

FORM- 12  |Calcuiation of Depreciation Rate

FORM- 13 |Calculation of Weighted Average Rate of Interest on
Actual Loansl

FORM- 13A |Calculation of Interest on Loans

FORM- 14 |Calculation of Advance Against Depreciation (AAD)

FORM- 15 |Calculation of Interest on Working Capital

FORM- 16 |Draw Down Schedule for Calculation of IDC &
Financing Charges

FORM-17 CALCULATION OF OPERATION AND MAINTENANCE
EXPENSES

FORM-18 © [DETAILS OF OPERATION AND MAINTENANCE
EXPENSES

FORM-19 Details/Information to be Submitted in respect of Fuel

for Computation of Energy Chargesl

Other Information/ Documents

Note: Electronic copy in the form of CD/Floppy disc shall also
be furnished.

Appendix-| Part-1 (Thermal)

Sl. No. Information/BDocument Tick

1 Certificate  of  incorporation,  Certificate  for
Commencment of  Business, Memorandum of
Association, & Articles of Association ( For New
Station setup by a company making tariff application

{for the first time to CERC)

2 Stationwise and Corporate audited Balance Sheet and
Profit & Loss Accounts with all the Schedules &
annexures on COD of the Station for the new station
& for the relevant vears

3 Copies of ralevant loan Agreements

4 Copies of the approval of Competent Authority for the
Capital Cost and Financial package.

5 Copies of the Equity participation agreements and
necessary approval for the foreign eguity.

7 Copies of the BPSA/PPA with the beneficiaries, if any

8 Detailed note giving reasons of time and cost over
run, If applicable.

9 Any other relevant information, (Please specify)
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PARTY-I
FORM-1
Summary Sheet
Name of the Company
Name of the Power Station :
.Reqion ' State District
{Rs. in lacs)
SN Particulars " Existing) 500405 | 2005-06 | 2006-07 | 2007-08 | 2008-09
0. 2003-04)
i 2 3 4 5 6 7 8
1.1|Depreciation ) FORM- 11
1.2|Interest on Loan FORM- 13A
1.3|Return on Equity*
1.4|Advance aqgainst Depreciation FORM- 14
1.5|Interest on Working Capital FORM- 15

1.6)0 & M Expenses

Total

2 Calculation of Rate of Energy Charge(Rs./kWh)'

During Stablisation | After Stablisation

2.1|Rate of Energy Charge from Primary Fuel (REC)p’

2.2|Rate of Energy Charge from Secondary Fuel (REC)
2.3|Rate of Energy Charge ex-bus{REC)™ |

! Details of calculations. considering equity as per regulation, to be furnishec.

2 multifuel is used simultaneously, give 2.1 in respect of every fuel individually.

3 The rate of energy charge shall be computed for open cycle operation and combined cycle cperation separally in case of gas/liquid fuel fired
plants.

*® The total energy charge shall be worked out based on ex-bus energy scheduled 1o be sent out in case of plants covered by ABT, and ex-bus
energy sent out in case of plants not covered by ABT. as the case may be. )

x© Any escalation in fuel cost to be considered for subsequent years of FPA to take care of the escalation.

Petitioner

PART-I
FORM-2
Plant Characteristics

Name of the Cofnpany

Name of the Power Station

Basic characteristics of the plant’ . .
Special Features of the Plant
Site Specific Features®

Special Technological Features’
Environmental Regulation related
features®

Any other speciél features




330 THE GAZETTE OF INDIA . EXTRAORDINARY [PART III—SEc. 4]

Fuel Details® Primary Fuel Secondary Fuel | Alternate Fuels
Details Module number or Unit number
{1 (2) €)) G (5) | (6) (7) |&soon

Installed Capacity (IC)
Date of Commercial Operation (COD)

Type of cooling system®
Type of Boiler Feed Pump’

! Describe the basic characteristics of the plant e.g. in the case of a coal based plant whehter it is a
conventicnal steam generator or circulating fludized bed combustion generator or sub-critical once
through steam generator etc.

2 Any site specific feature such as Merry-Go-Round, Vicinity to sea, Intake /makeup water systems etc.
scrubbers etc. Specify all such features.

3 Any Special Technological feature like Advanced class FA technology in Gas Turbines, etc.

* Environmental requlation related features like FGD, ESP etc.

5 Coal or natural gas or naptha or lignite etc.

§ Closed circuit cooling, once through cooling, sea cooling etc.

7 Motor driven, Steam turbine driven etc.
PETITIONER

. PART-I
FORM-3
Normative parameters considered for tariff computations
Name of the Company
Name of the Power Station

Year Ending March

Particulars Unit |As Existing .
- As Notified by CERC

2003-04 |2004-05 {2005-06 [2006-07 |2007-08 [2008-09

(1) : (2) (3} 4) {5) (6) 7}
Rate of Return on Equity %
Target Availability %
Target PLF %
Auxiliary Energy Consumption %
Gross Station Heat Rate kCal/kWh
Specific Fuel Gil Consumption mirkWh
0O&M Cost Rs.Lakh/MW

Cost of Coal/Lignite for WC1 in Months

Cost of Secondary Fuel Oil for wg!  |in Months

Fuel Cost for WC* in Months
Liquid Fuel Stock for WC* in Months
Q & M Expenses for WC in Months
Maintenance Spares for WC %
Recievables for WC in Months
Prime lending Rate of SB! as on %o
Incentive Rate Paise / kWh

‘For Coal bsaed/Lignite based generating stations

*For Gas Turbine/Combined Cycle generating stations duly taking into account the mode of
operation on gas fuel and liquid fuel
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232 . THE GAZETTE OF INDIA : EXTRAORDINARY

ﬁ_ﬁgﬁmct of Admi

Namie of the Company :

Néme of the Power Station :

PART-1
FORM-5

|Capital Cost as admitted by CERC

Capital cost admitted as on

with Petition No. & Date)

(Give reference of the relevant CERC Order{’

Foreign Component, if any (In Million US $ or
the relevant Currency) '

Domestic Component (Rs. Cr.)

Foreign Exchange rate considered for the,
admitted Capital cost

Total Capital cost admitted (Rs. Cr)

PETITIONER
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Board of Director/ Agency 3
the Capital cost estimates:

Date of approval of the Capital cost

PresentDay Cost | Completed Cost

Fioeleveiofappwedsﬁmats as of End of Qk.ofrAsde\eduledCODofme
theyear Station

Foreign Exchange rate considered for

Cabital Cost excluding IDC & FC

Foreign Component, if any (In Milfion
US $ or the relevant Currency)

| Domestic Component (Rs. Cr,)

Capital cost excluding IDC & FC
{Rs. Cr)

I0C & FC

Foreign Component, if any (In Millior
US $ or the relevant Currency)

Domestic Component (Rs. Cr.}

Totai IDC & FC (Rs.Cr.)

[Rate of taxes & duties considereg

Capital cost Inciuding IDC & FC

Foreign Component, if any {In Million
US $ or the relevant Currency)

[ Domestic Component (Rs. Cr.)

Capital cost Indluding I0C & FC

ﬂ;’&eﬁﬂmﬂﬂm

COD of Unit-1/Block-1

COD of Unit-F1/Block-11

COD of last Unit/Block

Note:

1. Copy of approval letter should be enclosed.

2. Details of Capital cost are to be furnished as per FORM-58 or 5C as applicable.
3. Details of IDC & Financing Charges are to be furnished as per FORM-16.

PETITIONER
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Break-up of Capital Cost for Coal/Linite based projects

Name of the Company :

Name of the Power Station :

PART-1
FORM-5B

Break Down

As par
original

As on COD|(Rs. Cr.)

Raasons Admicted
for Cost (Rs.
Variation Cr.)

{1}

{2)

(3

4)

[5)

[} {7

Lang

Rehal § RER

Preliming &

Total [ Y

Plant & Equipment

Steam Generator Isiand

Turbine Generator Island
BOP Mechanical

External water supply system
CW system

DM water Plant

Clarification plant

Chlorination Plant

_[Fuel Handiling & Storage M‘

Ash Handling System

Goal Handling Plant_

Rolling Stock and Locomatives.

MGR

Air Com)

HP/LP Pibing

BOP Elactrical ’

Switch Yard Package s
Transformers Pac

Switch gear Packa:

Cables | Cable facilities & grounding

Lighting

Emergency D.G. set

Total BOP Elactricai

.5

Chl Packa

1.60

Total Plant & Equipment excluding taxes

Taxes and Duties

26.1

262

Custorn Duty __
Qther Taxes & Duties

Total Taxes & Dutles
bt [y

ant

4.0

4.1

4.2

Main plant/Adm, Buildirg

CW

4.3

¥ systern
Cooling Towsrs

4.4

DM water Plant

4.5

Clarification plant

4.6

chiorination plant

4.7

Fuel Handiling & m

LE:]

Coal Handling Plant

4.9

MGR & Marshalling Yard

4.19
4.1

Ash Handling System -

Ash di | & ent

4,12

Fire fighting System

4.13

Township & Col

4.14

Temp. constryction & enabling works

%.15

Road & Drainage

Total Civil works

5.0 |Construction & Pre- Commissioning|

5.1 |Eraction Testing and commissionirg
5.2 _ |Site supervision i
5.3 |Operator's Training
3.4 _[Construction [nsurance
5.5 _|Tools & Plant
5.6 IStart up fuel
Total Construction & Pre- Commissioning
6.0 Overheads
6.1 [Establishment
6.2 _ |Desitn B Engineering .
6.3 JAudit & Accounts -
6.4 |Contingency
Total Overheads
7.0 |Capital cost excluding [DC & FC
7.1 |Interest Duting Construction {IDC)
7.2 |Financing Charges {FC)
8.0 |Capital cost Including IDC & FC

Note:

L. In case of time & Cost over run, a detailed note giving reasons of such time and cost over run should be submittad
Clearly bring out the agency responsible and whether such time & cost over fun was beyond the control of the

generating company.

PETITIONER

[ParTI—SEC. 4]
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PART-1 -
) FORM-5C
Break-up of Capital Cost for Gas/Liquid fuel based Projects
it the Company :
he Powaer Station :
SLNo. - Brenk Down __m_ln_ﬁ;.mm_i\hrhﬂon( Reasons Admitted
As per As on COD|Rs.Cr.) [for Cost (Rs.
’ original Variation Cr.)
(1) 2} {3) 4) {5) {6 {7}
|3
. tand j
2 IRehabllltauon & Resettiement (R&R}) L

1.3 |Preliminary Investiqation &.Site development
Total_Land & Site Development
2.0 _|Plant & Equipment

2.1 |Steam Turbine generator Island
2.2 _{Turbine Generator Island
2.3 _|WHRB Island
2.4 _|BOP Mechanical
2.:4.1 (Fuel Handling & Storage system
2.4.2 _|External water supply system
2.4.3 jCW system
2.4.4 {Cooling Towers
2.4.5 |DM water Plant
2.4.6 |Clarification plant
2.4.7 |Chicrination Plant
2.4.5_|Air condition & Ventilation System
2.4.9 |Fire Fighti
2.4.10 |HP/LP Piping .
Total BOP Mechanical
2.5 | BOP Electrical
2.5.1 |Switch Yard Package
2.5.2 |Transformers package
2.5.3_|Switch gear Package
2.5.4 |Cable , Cable Facilities & grounding
2.5.5 |Lighting
2.5.6 1Em ncy D.G. set
Total BOP Electrical
2.6_|Cal Package
Total Plant & Equipment excluding taxes &

Duties
2.7 |Taxes and Duyties
2.7.1 [Custom Duty
2.7.2 |Other Taxes & Duties
Total Taxes & Duties

Tota! Plant & Egquipment

.0 | spares
[ 4.0 |Clvil Works
4.1 [Main plant/Adm. Buiding
4.2 |External water su
4.3
4.4 |Cooling Towers
4.5 |DM water Plant
4. nt
4.7 |Fuel Handfing & Storage system
4.8__|Townshl
49 |Temp. construction & enabling works
4.10 Drainas
4.11 [Fire

Total Clvil works

5.0 |Construction & Pre- Commissloning

Erection Testing and commissioning

Site supervision

Operator's Training
nstruction Insurance

Tools & Plant

Start up fuet

Total Construction & Pre- Commissioning

n funfen

L jen e -
o o | [Lar [ra

Expences.
6.0 _|Overheads
6.1 |Establishment
6.2 |Desiqn & Engineering
6.3 |Audit 8 Accounts
6.4 |Contingency
Total Ove

7.0__|Capital cost excluding IDC & FC
[1DCY

it
7.2 |Financing Charges (FC}
8.0_|Capital cast including IDC & FC

Mote:
1. It case of time & Cost over run, a detailed note giving reasons of such time and cost over run should be submitted
clearly bring out the agency responsible ang whether such time 8 Cost over run was beyor the controb of the|
generating comnany.

PETITIONER
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[Parr III—SEc. 4]

Break-up of Construction/Supply/Service packages

Name of the Company :

Name of the Power Station :

PART-1
FORM-5D

Sl.No. |[Name/No. of] Scope of works® {in line|Whether awarded|No. of bids|Date of|Date of Date of{Value offFirm or Actual
Construction f|with head of cost break-|through ICB/DCB/|received |Award |Start off Completion [Award® inWith expenditure  till
Supply /lups as applicable) Depatmentally/ work of Work (Rs. Cr.) Escalation |the completion or]
Service . Deposit Work in prices [up to cop
Package whichever is|

earlier(Rs.Cr.)
(1% (2} (31 {4) {5} {63 {7} {8} {9) (10} {31}

! The scope of work in any package should be indicated in conformity of Capital cost break-
Gas/Liquid fuel based projects, break down in the similar manner in the relevent heads as per

up for the coal/lignite based plants in the FORM-58to the extent possible. [n case off
FORM-5C. '

2 If there is any package, which need to be shown in Indian Rupee and foreign currency(ies),
the date e.g. Rs.80 Cr+US$50m=Rs.280Cr at US$=Rs40 as on 53y 4.1.1969,

the same should be shown separatly aiongwith the currency, the exchange rate and

PETITIOMER
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PART-I |

FORM- 7

Details of Project Specific Loans

Name of the Company
Name of the Power Station

(Amount in lacs)

Particulars . Packagel |Package2 |Package3 |Package4 |Package5 [Package6
1 2 3 4 5 6 7

Source of Loan®

Currency?
Amount of Loan sanctioned
Amount of Gross Loan drawn upto

31.03.2004/COD 3451315

Interest Type®
Fixed Interest Rate, if applicabie

Base Rate, if Floating Interest’
Margin, if Floating Interest® Yes/No- Yes/No Yes/No Yes/No Yes/No Yes/No
Are there any Caps/Floor’

If above is yes, specify caps/flaor
Moratorium Period™°

Moratorium effective from
Repayment Period!!

Repayment effective from
Repayment Frequency®
Repayment Instalment>!*

Base Exchange Rate!®

! Source of loan means the agency from whom the loan has been taken such as WB, ADB, WMB, PNB, SBI, ICICI, IFC,
PFC etc. : . .

2 Currency refers to currency of loan such as US$, DM, Yen,Indian Rupee etc.

? Details are to be submitted as on 31.03.2804 for existing assets and as on COD for the remaining assets.

* Where the !oan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details of
the original foan is to be given seperately in the same form. ' )

> If the Tariff in the petition is claimed seperately for various units, details in the Form is to be given seperately for all
the units in the same form.

® Interest type means whether the interest is fixed or-floating. :

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Applicable base rate on different
dates from the date of drawl may also be enclosed.

8 Margin means the points over and above the floating rate.

9 At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.

¥ Moratorium period refers to the period during which loan servicing liability is not required.

' Repayment period means the repayment of loan such as 7 years, 10 years, 25 years etc.

2 Repayment frequency means the interval at which the debt servicing is to be done such as monthly, quarterly, half
yearly, annual, etc. ' ‘

13 Where there is more than one drawal/repayment for a loan, the date & amount of each drawal/repayement may
also be given seperately .

Y I the repayment instalment amount and repayment date can not be worked cut from the data furnished above,
the repayment schedule to be furnished seperately.

1 In case of Foreign loan,date of each drawal & repayment alongwith exchange rate at that date may be given.

16 Base exchange rate means the exchange rate prevailing as on 31.03.2004 for existing assets and as on COD for the
remaining assets.

Petitioner
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PART-I
FORM- 8

Details of Allocation of t;orporate loans to various projects

Name of the Company
Name of the Power Station

{(Amount in lacs)

Particulars . Packagel |Package2 |Package3 |Package4 |PackageS Remarks
1 2 3 4 6 7

Source of Loan

Currency®

Amount of Loan sancticned
Amount of Gross Loan drawn upto
31.03.2004/COD 3451315

Interest Type®

Fixed Interest Rate, if applicable
Base Rate, if Floating Interest’

| Margin, if Floatinig Interest®

Are there any Caps/Floor’ Yes/No _ |Yes/No _|[Yes/No _iYes/No  |Yes/No
If above is yes,specify caps/floor
Moratorium Period’®
Moratorium effective from
Repayment Period*!

[Repayment effective from
Repayment Frequency™

Repayment Instalment'>**
[Base Exchange Rate'®

K Distribution of loan packages to various projects
Name of the Projects Total

Project 1
Project 2 _
Project 3 and so on

1

IFC, PFC etc.

2 Currency refers to currency of loan such as US$, DM, Yen,Indian Rupee etc.

3 petails are to be submitted as on 31.03.2004 for existing assets and as on COD for the remaining assets.

* Where the loan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details
of the original loan Is to be given seperately in the same form. . .
5 If the Tariff in the petition is claimed seperately for various units, details in the Form is to be given seperately for all
the units in the same form.

: Interest type means whether the interest is fixed or floating.

different dates from the date of drawl may also be enclosed.

& Margin means the points over and above the floating rate.

? At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.

10 Moratorium period refers to the period during which oan servicing liability is not required.

11 pepayment period means the repayment of loan such as 7 years, 10 years, 25 years etc.

12 pepayment frequency means the intervat at which the debt servicing is to be done such as monthly, quarterly, half
yearly, annual, etc. :

13 where there is more than one drawal/repayment for a loan, the date & amount of each drawal/repayement and its
allocation may also be given seperately :

14 If the repayment instaiment amount and repayment date can not be worked out from the data furnished above,
ll:gxe repayment schedule to be furnished seperately.

16 Bage exchange rate means the exchange rate prevailing as on 31.03.2004 for existing assets and as on COD for
the remaining assets. :

Petitioner
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' PART-T
FORM-9
Statement of Additional Capitalisation after COD
Name of the Company
Name of the Power Station
CcoD

SLNo. | Year |Work/Equipment |Amount Capitalised/ [Justification |Admitted

added after COD |Proposed to be Cost
up to Cut off Date |capitalised
/ Beyond Cut off
Date L
(1) | (2 (3) (49 (5) .. (6)

Total

' In case the project has been completed ahd any tariff notification(s) has already been issued in
the past by GOI, fill column 6 giving the cost as admitted for the purpose of tariff notification
already issued by (Name of the authority) (Enclose copy of the tariff Order)

Note: :
1 Fill the form in chronological order year wise along with detailed justification clearly bring out the
necessity and the benefits accruing to the benficiaries.

2 In case initial spares are purchased alongwith any equipment; then the cost of such spares should
be indicated separately, e.q. Rotor - 50 Crs. Initial spares-.5 Crs.

PETITIONER
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Financing of Additldnal Capitalisation

Name of the Company
Name of the Power Station
Date of Commercial Operation

PART-1
FORM- 10

{Amount in lacs)

Actual

Admitted

Financial Year (Starting from COD)

Yearl

Year2

Year3 | Yeard

Year5 &
Soon

Yearl

Year2

Year3

Yeard

Year5 &
Soon

10

11

1

Amount capitalised in Work/Eguipment

Financing Details

Loan-1

Loan-2

Loan-3 and so on

Total Loan®

Equity

- |Internal Resources

Others

Total

Lyear 1 refers to Financial Year of COD and Year 2, Year 3 etc. are the subsequent financial years respectively.

2

1087 GI/2004—16A

Petitioner
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PART-I
FORM-12
Calculation of Depreciation Rate
Name of the Company
Name of the Power Station
' . . (Amount in lacs) .
Gross Block as on | Depreciation | Depreciation
31.03.2004 or as on| Rates as per Amount
sl. 1 COD, whichever is CERC's
no.| Name ofthe Assets later Depreciation
Rate Schedule
2 3 4= Col.2 X
1 Col.3
ijLand
2|Building
3land so on
4
5
6
7
8
9
10
18
19
20
21}
22
23
24
25
26
27
28
29
30
3
32
TOTAL
- |Weighted Average
Depreciation Rate (%)

1 Name. of the Assets should conform to the description of the assets mentioned in
Depreciation Schedule appended to the Notifcation.

Petitioner
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[Part ITI—SEc. 4]

PART-1 |

FORM- 13
Calculation of Weighted Avernge Rate of Interest on Actual Loans®
Name of the Company
Name of the Power Station
{Amount in |acs)
- Existing| -
Sl. no, Particulars 2003-04 2004-05 | 2005-06 | 2006-07 | 2007-08 | 2008-09
1 2 - 3 4 5 6 7 8
Loan-1

Gross loan - Opening

Cumulative repayments of Loans upto previous year

Net loan - Opening .

Add: Drawai(s) during the Year

Less. Repayment {s} of Loans during the year

Net loan - Closing

_|Average Net Loan

Rate of Interest on Loan

Interest on loan

Loan-2

Gross loan - Opening

Cumulative repayrnents of Loans upto previgus year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repaymerit (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan

Interest on loan

Loan-3 and so on

Gross lpan - Opening

Cumulative repayments of Loans upto prewous year.

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayrment (s) of Loans duriﬁg the year

Net doan - Closing

Average Net Loan

Rate of Interest on Loan

Interest on loan

Total Loan

Gross loan - Opening

Cumulative repayments of Loans upto previous year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net lean - Closing

Average Net Loan

Interest on loan

Weighted average Rate of Interest on Loans

! In case of Foreign Loans, the calculations in Indian Rupees is to be furnished. However, the calculations in Orgmal
currency is also to be furnished seperately in the same form.

Petitioner
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Calculation of Intereston Loans
Name of the Company
Name of the Power Station
\ . Existing
Particulars 2003-04 2004-05 | 2005-06
1 2 3 4
Gross loan - Opening
Cumulative repayments of Loans upto previous year '
Net loan - Opening
Increase/Pecrease due to ACE during the Year
Repayments of Loans during the year
Net loan - Closing
Average Net Loan
Weighted average Rate of Interest on Loans
Interest on loan '
: FORM- 13A
Calculation of Interest on Loans
Name of the Company
Name of the Power Station
— {Amount in lacs)
: Existing L -
Particulars 2003-04 2004-05 | 2005-06 || 2006-07 | 2007-08 | 2008-09
1 2 3 4 5 6 7
Gross loan - Opening _
Cumulative repayments of Loans upto previous year

Net foan - Opening

Increase/Decrease due to ACE dunng the Year

Repayments of Loans during the year

Net loan - Closing

Average Net Loan

Weighted average Rate of Interest on Loans

Interest on loan

=

Petitioner
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Name of tha Comja,

[Par I—Skc. 4)

Name of the Power Staiing

*GAZETTE OF INDIA : EXTRAORDINARY

Lvaw huwn Schadulo for Calculation of IDC & Financing Charges

FORM- 16

{Amount in Lacé)

Draw Down

Quarter 1

Quarter 2

Quarter n (COD!

Particulars

Quantum

currency |date

Exchange
Rate on
in Foreign|/draw down

Rupee

Amount
In Indian

Exchange
Rate on
draw down
date

Quantum
In Foreign
currency

Amount
in Indian

Quantum [Exchange

Forsign.
currency

Amount
in
indian

Rupee

Rate on
draw
down date

-t |

Loans

Rupes

ey
—

Foreign Loans

Foreigin Loan 1

Draw down Amount

IDC

Financing charges

Foreign Loan 2

Draw down Amount

IDC

Financing charges

Foreign Loan 3

Draw down Amount

IDC

Financing charges

-

1.

Total Foreign Loans

Draw down Amcunt

iDC

Financing charges

1.2

Indian Loans

1.2.1

Indian Loan 1

Draw down Amount

1DC

Financing charges

1.2.2

Indian Loan 2

Draw down Amount _

iDC

Financing charges. |

1.2.3

indian Loan 3

Draw down Amount

IDC

Financing charges

1.24

Total indian Loans

Draw down Amount

nC

Financing charges _j- i

-

Total of Loans ci_rgwniﬁ_

186C

Financing charges
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2|Equity

2.1

Foreign equity drawn

2.2{Indian equity drawn L =

Total squity depioyed

M:mawdddebtammwlbémpadpmmmmmemmisshtimsdm. Drawal of higher aquity in the

beginning is permissible.
Petitioner
= W I
FORMT
f of am ]
NANE OF THE ATION : - iR o) -
Thenaw | 102000 | 2001 | s00we2 | 200008 [ 00504 | 200M05 | 00508 | 200807 | 200008 | 008
1 ] 3 4 s 7 ) KT L3 [F] [T} 7y

Ok s’

T
|- Qver pipiting.
| Ay Gt z .

[ XM (1040 AKX (109 [Xaqt0dF [%x (.07  [Xx(108)° DXatroa?
Taichae TPS, & M I
x (1.0 o
13 Cotcuioion of Gase ORM (A-R) Tanda TPS
¥ appheatis for Tm?PSl'i’-ﬂTPSMy
2 actusl Q&M cata for the pancd 1998.90 to 2002-02 for Takner TPS & for the pencd 200001 ko 2002-03 for Tands TPS.
(PETITKINER)
DETAILS OF OPERATION AND HAINTENANCE EXPENSE FORM 18
Name of the Company :
Name of the Power Station :
{Rs.in Lacs) _
ITEMS 1998-99 1999-00 2000-01 2001-02 2002-03
1 o 3 4 5 6
{A) Breakup of Q&M expenses

Consumption of Stores and Spares

Repair and Maintenance

insurance

Security

&R =

Administrarive Expenses

- Rent

- Electricity Charges

- Travelling and conveyance

- Telephone, telex and postage

- Advertising

- Entertainment

- Others {Specify items)

Sub-Total (Administrative Expenses)

Employee Cost

a) Salaries, wages and allowances

b) Staff welfare expenses

¢) Productivity linked incentive




THE GAZETTE OF INDIA : EXTRAORDINARY

[PartIH—Skc. 4]

Corporate office expenses allocation

CO |~

Total (1 1o 8).

LESS: Recovered , if any

Net Expenses

Notes:

I. The process of allocation of corporate expenses to generating stations should be specified
Il. An annual increase in O&M expenses under a given head in excess of 20 percent should be explained
HI. The data should be based on audited balance sheets

(B)

Breakup of corporate expenses (Aggregate)

- Employee expenses

- Repair and maintenance

- Training and Recruitment

- Communication

- Travelling

- Security

- Rent

- Others

Total

(€)

Detaiis of number of Employees

1) Executives

it} Non-Executives

iii) Skilled
iv) Non-Skilled
Total
{PETITIONER) _
Appendix-I
| PART-II
TARIFF FILING FORMS (HYDRO)
~ Appendix-1
Checklist of Forms and other information/
documents for tariff filing for Hvdro Stations
Form No. Title of Tariff Filing Forms (Hydro) |Tick
FORM-1 Summary of Tariff Propasal
FORM-2 ) Details of type of hydro station, Capac:ty Index N
Primary enerqgy rate
FORM-3 Salient Features of hydro electric project
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aidan i

if applicable.

FORM-4 Details of Foreign loans
FORM-5 Abstract of Admitted Capital Cost for the existing
‘ |Projects
FORM-5A  |Abstract of - Capital Cost Estimates and Schedule of
Commissioning for'the New proiects
FORM-5B Break up of capital Cost
FORM-5C Break up of Project Cost for Plant and Equipment
FORM-5D _ |Break-up of Construction/Supply/Service packages
FORM-6 Financial Package upto COD
FORM-7 Detaits of Project Specific Loans
FORM- 8 Details of Aflocation of corporate loans to various
projects
FORM-9 Statement of Additional Capitalisation after COD
FORM-10 Financing of Additional Capitalisation
FORM-11 Statement of Depreciation
FORM-12 Calculation of Depreciation Rate -
FORM-13 Calculation of weighted average rate of interest on
actuat joan '
FORM 13A _ |Calcualtion of interest on loan
FORM-14  |Calculation of Advance Against Depreciation (AAD)
FORM-15 Calculation of Interest on Working Capital
FORM- 16 |Draw Down Schedule for Calculation of IDC & Financing
Charges _
FORM-17 Calculation of Operation & Maintenance Expenses
FORM-18 Details of Operation & Maintenance Expenses
Other Information/ Documents
Sl No. Information/Document Tick
i Certificate of incorporation, Certificate for Commencing
Business, Memorandum of Association & Article o
Association ( for new station set Up by a company:
making tariff application for the first time to CERC)
2 Stationwise and Corporate audited Balance Sheet and
Profit & Loss Accounts with all the Schedules &
annexures on COD of the station and for the relevant
years.
Copies of relevant loan agreements
Copies of the approval of Competent Authority for the
Capital Cost and Financial package.
5 Copies of the Equity participation agreements and
' necessary approval for the foreign equity
6 Copies of the BPSA/PPA with the beneficiaries, if any
7 Detailed note giving reasons of time and cost over run,

Any other relevant information {Please specify)

L !
Note: Electronic copy in the form of CD/Floppy disc shall also
be furnished.
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FORM-2
Details of COD, Type of hydro station, Capacity Index, Primary energy rate
NAME OF COMPANY:
NAME OF POWER STATION :
Sl. No. Description As per CERC norms for tariff period 2004~
05 to 2008-09
1| Installed Capacity MW '
2 |Free power to home state %
3|Date of commercial operation
Unit-1
Unit-2
Unit-3
4| Type of Station

a) Surface/underground
b) Purely ROR/ Pondage/Storage _

¢) Peaking/non-peaking

d) No. of hours of peaking
e) Overload capacity(MW) & period
Type of excitation

U

a) Rotaing exciters on generator
b) Static excitation

6|Design Energy (Annual)' Gwh

7| Auxiliary Consumption %

8|Transformation losses | %

9|Saleable Primary Energy Gwh g I ' “
10|Primary Energy Rate paise/Kwh
11]Primary Energy Charge Rs. in crore

12|Capacity Index

Normative value
! Monthwise Design energy figures to be given separately with the petition.

PETITIONER
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NAME OF COMPANY:

SALIENT FEATURES OF HYbROELECTRIC PROJECT

FORM-3

NAME OF POWER STATION:
1. Location

State/Distt,

River

2. Diversion Tunnel

Size, shape

Length

3, Dam

Type

Maximum dam height

4, Spiliway

T

Crest level of spillway

5. Reservoir

Full Reservior Level (FRL)

Minimum Draw Down Level (MDDL)

Li_ve storage (MCM)

6. Desilting Arrangement

Type :

Number and Size

Particle size to be removed{mm)

7. Head Race Tunnel

Size and type

Length

Design discharge{Cumecs)

8. Surge Shait

Type

-|Diameter

Height

9. Penstock/Pressure shafts
Type i

Diameter & Length

10. Power House

Type

Installed capacity (No of units x MW)

Peaking capacity during lean period (MW)

Type of turbine :

Rated Head(M):

Rated Discharge(Cumecs)

11, Tail Race Tunnel

Diameter, shape

l.ength

Minimum tail water level

12, Switchyard

Type of Switch gear

No. of generator bays

No. of Bus coupler bays

No. of line bays

Note: Specify limitation on generation during specific time period on account of restriction{s) on
water use due to irrigation, drinking water, industrial, environmental considerations etc.

PETITIONER
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FORM-5
Abstract of Admitted Capital Cost for the existing Projects
Name of the Company :
Name of the Power Station :
Capital cost as admitted by CERC
Capital cost admitted as on ---------
(Give reference,of the relevant CERC Order]
with Petition No. & Date)
Foreign Component, if any (In Million US $ or
the relevant Currency)
Domestic Component (Rs. Cr.)
Foreign Exchange rate considered for the
admitted cost
Total Capital cost admitted (Rs. Cr) | ]
PETITIONER
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Name of the Company :

Name of the Power Station :

New Projects
Capital Cost Estimates

Board of Director/ Agency approving
the project cost estimates:

Date of approval of the Capital cost!

lestimates:
. Present Day Cost Completed Cost
Price level of approved estimates As of End of Qtr. Of|As on Scheduled COD of the
the year Station

Foreign Exchange rate considered for

the capital cost estimates
ita xcluding IDC & F

Foreign Component, if any (In Million
US $ or the relevant Currency}

Domestic Component (Rs. Cr.)

Capital cost excluding IDC & FC
(Rs. Cr)

IDC & FC

Foreign Component, if any {In Million
US $ or the relevant Currency)

Domestic Component {Rs. Cr.}

IDC & FC (Rs.Cr.)

Rate of taxes & duties considered

Schedule of Commissioning

COD of Unit-I

COD of Unit-I1 -

COD of last Unit

Note:

1. Copy of approxal letter should be enclosed.

2. Details of capital cost are to be furnished as per FORM-5B or 5C as applicable.
3. Details of 1DC & Financing Charges are to be furnished as per FORM-16.

PETITIONER

1087 GI/2004—17A
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[Part [I—SEC. 4]

NAME OF COMPANY:
NAME OF POWER STATION:
' . (Rs. in crore)
Sl. No. Head of works Original |Cost on COD Variation Reasons for Admitted cost
cost as variation
approved
by Authority _
1 2 3 4 S 6° 7

1.0|Infrastructure Works
1.1 |Preliminary including Development

1.2

Land

13

Buildings

14

Township

1.5

Maintenance

1.6| Tools & Plants

1.7

Communication

1.8

Environment & Ecology

1.9|Losses on stock

1.10|Receipt & Recoveries

1.11

Total (Infrastructure works)

2.0

Major Civil Works

2.1

Dam, Intake & Desilting Chambers

2.2

HRT, TRT, Surge Shaft & Pressure shafts

23

Power Plant civil works

2.4|Other civil works (to be specified)

2 5|Total (Major Civil Works}

3.0(Hydrc Mechanical equipments

4.0|Plant & Equipment

4.1

Initial spares of Plant & Equipment

4.2

Total (Plant & Equipment)

5.0|Taxes and Duties

5.1

Custom Duty

5.2

Other taxes & Duties

5.3

Total Taxes & Duties

6.0

Construction & Pre-commissioning
expenses

6.1

Erection, testing & commissioning

6.2

Construction Insurance

6.3

Site supervision

64

Total (Const. & Pre-commissicning)

7.0

Qverheads

7.1

Establishment

7.2|Design & Engingering

7.3

Audit & Accounts

74

Contingency

75

Rehabilitation & Resettiement

76

Total (Overheads)

8.0

Capital Cost without IDC & FC

9.0

Financing charges {FC)

13.0

{nterest during construction (1DC)

11.0

Capital Cost with IDC & FC

Note:

1. in case of ime and cost over-run of the project, a detailed note giving reasons of such time and cost over run should be submitted,
bringing out the agency responsible and whether such time and cost over run was beyond the control of the generating company.

PETTWONER

1087 GI/2004—178
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FORM- 5C
NAME OF COMPANY:
NAME OF POWER STATION:
] (Rs. in crore)
Sl. Head of works Qriginal Cost |Cost on COD Variation Reasons for Admitted cost
No. as approved variation
by Authority
1 2 3 4 5 6 7

1.0| Generator, turbine & Acessories

1.

1|Generator package

1.2|Turbine package

1.

3|Unit control Board

1.4|CBI package

1.

5|Bus Duct of GT connection

- 1.6

Total {Generator, turbine & Acessories)

2.0| Auxiliary Electrical Equipment

2.

1|Step up transformer

2.

2|Unit Auxiliary Transformer

2.

3|Local supply transformer

2.

4|Station transformer

2.

S| SCADA

2.6|Switchgear, Batteries, DC dist. Board

2.

7| Telecommunication equipment .

2.

8| [Mlumination of Dam, PH and Switchyard

2.

g|Cables & cable-facilities, grounding

2.1

0|Diesel generating sets

2,11]Total (Auxiliary Elect. Equipment)

3.

3.

0| Auxiliary equipment & services for

jpower station

1|EOT crane

3.

2[Other cranes

3.

3|Electric lifts & elevators

3.4|Cooling water system

3.

|Drainage & dewatering system

3.

6|Fire fighting equipment

3.

7| Air conditioning, ventilation and heating

3.8|Water supply system

3

g|0il handling equipment

3.1

afworkshop machines & equipment

3.1

1{Total {Auxiliary equipt. & services for PS)

4.0 |Switchyard package

5.

6]Initial spares for ali above equipments

6.

o|Tota! (Plant & Equipment)

PETITIONER
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FORM- 7
Details of Project Specific Loans '

Name of the Company
Name of the Power Station

(Amount in lacs)

Particulars Packagel [Package2 |Package3 |Packaged Package5 |Package6
1 - 2 3 4 5 6 7

Source of Loan'

Currency”

Amount of Loan sanctioned
Amount of Gross Loan drawn upto

31.03.2004/COD >431315
Interest Type®

Fixed Interest Rate, if applicable
Base Rate, if Floating Interest’
Margin, if Floatiﬂglntere.'stB Yes/No Yes/No Yes/No Yes/No Yes/No Yes/No )
Are there any Caps/Floor’

If above is yes,specify caps/floor
Moratorium Period™®

Moratorium effective from
Repayment Period™!

Repayment effective from
Repayment Frequency”
Repayment Instalment!***

Base Exchange Rate'® _

1 source of loan means the agency from whom the loan has been taken such as WB, ADB, WMB, PNB, SBI, ICIC], IFC,
PFC etc.

2 Currency refers to currency of loan such as US$, DM, Yen,Indian Rupee etc.

3 Details are to be submitted as on 31.03.2004 for existing assets and as on COD for the remaining assets.

4 Where the loan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details of
the original loan is to be given seperately in the same form. :

S If the Tariff in the petition is claimed seperately for various units, details in the Form is to be given seperately for all
the units in the same form.

§ Interest type means whether the interest is fixed or floating.

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Applicable base rate on different
dates from the date of drawl may alsa be enclosed.

8 Margin means the points over and above the ficating rate. .

% At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.

10 Moratorium period refers to the period during which loan servicing liability is not required.

11 pepayment period means the repayment of loan such as 7 years, 10 years, 25 years etc. .

12 Repayment frequency means the interval at which the debt servicing is to be done such as monthly, quarterly, half
yearly, annual, etc.

13 \Where there is more than one drawal/repayment for a loan, the date & amount of each drawal/repayement may aiso
be given seperately - “

14 f the repayment instalment amount and repayment date can not be worked out from the data furnished above,
the repayment schedule to be furnished seperately.

15 1n case of Foreign loan,date of each drawal & repayment alongwith exchange rate at that date may be given.

16 pase exchange rate means the exchange rate prevailing as on 31.03.2004 for existing assets and as on COD “ur the

remaining assets.

Petitioner
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. FORM- 8
Details of Allocation of corporate loans to various projects
Name of the Company
Name of the Power Station
{Amount in lacs)
Particulars Packagel |Package2 |Package3 |Packaged [Package5 |Remarks
1 , 2 3 4 -5 - N 7

Source of Loan®

Currency’

Amount of Loan sanctioned
Amount of Gross Loan drawn upto|
31.03.2004/COD 431315

Interest Type®

Fixed Interest Rate, if applicable
Base Rate, if Floating Interest’
Margin, if Floating Interest®

Are there any Caps/Floor® Yes/No Yes/No Yes/No . Yes/No Yes/No
If above is ves,specify caps/floor ]

Moratorium Period™

Moratorium effective from

Repayment Period!

Repayment effective from
Repayment Frequency'”
Repayment Instalment!®
Base Exchange Rate!®

. ‘ Distribution of loan packages to various projects
Name of the Projects Total

Project 1
Project 2
Project 3 and so on

1

IFC, PFC etc.

2 Currency refers to currency of foan such as US4, DM, Yen,Indian Rupee etc.
3

of the original loan is to be given seperately in the same form. )

5 If the Tariff in the petition is claimed seperately for various units, details in the Form is to be given seperately for alt
the units in the same form. .

® Interest type means whether the interest is fixed or floating.

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Applicabie base rate on
different dates from the date of drawl may also be enclosed, ‘

8 Margin means the points over and above the floating rate.

® At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.

0 Moratorium period refers to the period during which loan servicing liabiiity is not required. .

u Repayment period means the repayment of loan such as 7 years, 10 years, 25 years etc.

u Repayment frequency means the interval at which the debt servicing is to be done such as monthly, quarterly, haif
" yearly, annual, etc, ]

1 Where there is more than one drawal/repayment for a loan, the date & amount of each drawal/repayement and its
allocation may also be given seperately

'* If the repayment instalment amount and repayment date can not be worked out from the data furnished above,
the repayment schedule to be furnished seperately. .

" In case of Foreign loan,date of each drawal & repayment alangwith exchange rate at that date may be given.

* Base exchange rate means the exchange rate prevaifing as on 31.03,2004 for existing assets and as on COD for the
remaining assets.

* Where the loan has been refinanced, details in the Form Is to be given for the loan refinaced. However, the details

Petitioner
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FORM-9
Statement of Additional Capitalisation after COD
|Name of the Company :
Name of Power Station:
COD_:
SL.No Year Work/Equipment Amount Capitalised/ Justification Admitted
' added after COD Proposed to be Cost'
up to Cut off Date/ Capitalised
Beyond Cut off
Date
1 Z 3 , _ 4 5 6
Total

! 1n case of the project has been completed and any tariff notification(s) has already been issued in
the past by Govt. of India, fill column 6 giving the cost as admitted for the purpose of tariff notification
already issued by (Name of the authority) (Enclose copy of the tariff Order)

Note: _ :
1. Fill the form in chronological order year wise along with detailed justificatgion clearly bringing out
the necessity and the benefits accruing to the beneficiaries. -

be indicated separately,e.g. Rotor- 50 Crs. Initial spares - 5'Crs.

PETITIONER
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" FORM- 10

Financing of Additional Capitalisation

Name of the Company

Name of the Power Station
Date of Commercial Operation

(Amount in lacs)

Actual Admitted
Financial Year (Starting | Yearl | Year2| Year3 Yeard| Year 5 | Yearl | Year2 Year3 | Yeard |Year5 &
from COD) ‘ & So on Soon
1 2 4 5 6 7 10 11

Amount capitalised in

|Work/Equipment
Financing Details
Loan-1

Loan-2

Loan-3 and so on
Total Loan®

Equity

Internal Resources

Others

Total

"Year 1 refers to Financial Year of G
? Loan details for meeting the additi

Petitioner

0D and Year 2, Year 3 etc, are the subsequent financial years respectively.
onal capitalisation requirement should be given as.per FORM-7 or & whichever is relevent,
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Calculation of Depreciation Rate

Name of the Company
Name of the Power Station

{Amount in lacs)

FORM- 12

Sl.
no.

Name of the Assets!

Gross Block as on
31.03.2004 or as on
COD, whichever is
later

Depreciation
Rates as per
CERC's
Depreciation
Rate Schedule

Depreciation
Amount

3

4= Col.2 X
Col.3

Land

Building

and so on

wlm|donjo| s jwne ]~

-t
Q

[y
(=]

—
0

[n]
(=]

[
g

N
N

N
w

fyo ]
-

M
wn

N
[2))

N
~J

N
o0

[
D

W
(=]

L8]
—

(78]
N

TOTAL

Weighted Average
Depreciation Rate (%)

1 Name of the Assets should conform to the description of the assets mentioned in
Depreciation Schedule appended to the Notifcatic_m.

Petitioner
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Calculation of Weighted Average Rate of Interest on Actual Loans’

FORM- 13

1e of the Company
ie of the Power Station
I (Amount in lacs)
‘ - Existing i ~ g N »
Particulars 2003-04 2004-05 | 2005 06 | 2006-07 | 2007-08 | 2008-09
2 - 3 4 5 6 7 8
Loan-1

Gross loan - Opening

Cumulative repayments of Loans upto previous year
Net loan - Qpening )

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan

Interest on loan

Loan-2

Gross loan - Opening

Cumulative repayments of Loans upto previous year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan

Interest on loan

Loan-3 and so on

Gross oan - Opening

Cumulative repayments of Loans upto previous year

Net loan - Opening

Add: Drawal(s) during the Year -

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan

Interest on lpan

Total Loan .

Gross loan - Opening

Cumulative repayments of Loans upto previous year

Net loan - Qpening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Interest on loan

Weighted average Rate of Interest on Loans

! In case of Foreign Loans, the calculations in Indian Rupees is to be furnished. However, the calculations in Orginal
currency is also to be furnished seperately in the same form.

Petitioner
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. Calculation of Interest on Loans

Name of the Company
Name of the Power Station

FORM- 13A

_——

{Amount in lacs)

Particulars

Existing
2003-04

2004-05

2005-06

2006-07

2007-08

2008-09

1

2

3

4

5

6

7

Gross lgan - Opening

Cumulative repayments of Loans upto previous year

Net loan - Opening

Increase/Decrease due to ACE during the Year

Repayments of Loans during the year

Net loan - Closing

Average Net Loan

Weighted average Rate of Interest on Loans

Interest on loan

Petitioner
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FORM- 16
Name of the Company
Name of the Power Station
Draw Down Schaduile for Calculation of IDC & Financing Charges

{Amount in Lacs) )

Draw Down - Quarter 1 Quartsr 2 Quarter n (COD)
lExchange : lExchange Quantum |Exchange |Amount
Quantum |{Rateon  |Amount [Quantum {Rate on Amount |in Rate on lin
5. in Foreignidraw down|in indian |in Foreign [draw down in IndianjForeign |draw indian
No. |Particulars currency |date Ru| currency |date Rupee |cumrency |down date |Rupee
1|Loans ’

1.4|Foreign Loans

1.1.1]Foreign Loan 1
Draw down Amount
i0C

Financing charges

1.1.2|Foreign Loan 2
Draw down Amount
1DC

Financing charges

[1.1.3[Foreign Loan 3
Draw down Arnount

IDC
Financing charges

1.1]|Total Forelgn Loans
Draw down Amount
10C

Financing charges

1.2|indian Loans

1.2.

=

Indian Loan 1 ]
Draw down Amount - — . . . —
IDC — - - . — -
Finanging charges - - — .- — .

1.2.2]{Indian Loan 2
Draw down Amount - - - - —~ -
IDC - - - = = —
Financing charges -- - - — — -

1.2.3{indian Loan 3
Draw down Amount - - - - T -
IDC - - — " . —
Financing charges -- — - - - —
1.24|- - : - - - - — -

1.2|Total indian Loans .
Draw down Amount - - — - . .
IDC - - — - - -
Financing charges -- - - - - -

-

Total of Loans drawn
[[a]+]

Financing charges

b

Equity

2,

-

Foraign equity drawn

2

L

Indian equity drawn - s - — . — -

Total equity deployed

Note: Drawal of debt and equity shall be on paripassu basis 1o meet the comimissioning schedule. Drawal of higher equity in the
inning is parmissible, Petiti
beginning is permi =] oner
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DETAILS OF OPERATION AND MAINTENANCE EXPENSE FORM 18

Name of the Company :
Name of the Power Station :
. (Rs. In Lacs :
ITEMS 1998-99 1999-00 2000-01 2001-02 2002-03
1 2 3 4 5 6
(A) Breakup of O&M expenses
Consumption of Stores and Spares
Repair and Maintenance
Insurance

Security

s jwlN|—=

Administrarive Expenses
- Rent
- Electricity Charges

- Travelling and conveyance

- Telephone, telex and postage

- Advertising

- Entertainment

- Others (Specify items)

Sub-Total {Administrative Expenses)

6|Employee Cost

a) Salaries, wages and allowances
b} Staff welfare expenses

¢) Productivity linked incentive

7 Corporate office expenses allocation

8|Total (1 to 8)

LESS: Recovered , if any

Net Expenses

Notes: .

1. The process of allocation of corporate expenses to generating stations shouid be specified

1. An annual increase in O&M expenses under a given head in excess of 20 percent should be explained
Ill. The data should be based on audited balance sheets

(B) Breakup of corporate expenses (Aggregate}

- Employee expenses

- Repair and maintenance

- Training and Recruitment

- Communication

- Travelling

- Security

- Rent

- Others

Total

{C) Details of number of Employees

1} Executives

ii} Non-Executives

iii) Skilled

iv) Non-Skilled

Total

(PETITIONER)

1087 GI/2004—18A
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[ParT [TI—S8ec. 4]

Appendix-1
PART-III

TARIFF FILING FORMS (TRANSMISSION)

INDEX
PAKT-III
Checklist of Forms and. other information/ documents for
tariff filing for Transmission System

Form No._ [Tariff Filing Formats (Transmission) Tick

FORM- 1 |Summary Sheet

FORM-2 Details of Transmission Lines and Substations

FORM-3 Normative Parameters considered for tariff calculations

FORM- 4  |Details of Foreign loans

FORM-5 Abstract of Admitted Cost for the existing Projects .

FORM-5A  |Abstract of Project Cost Estimates and Schedule of Commissioning far,
the new Projects

FORM-5B _|Break-up of Project Cost for Transmission System

FORM-5C _|Break-up of Construction/Supply/Sevice packages

FORM-5D |Details of elementwise cost

FORM- 6  |Financial Package upto COD

FORM- 7 Details of Project Specific Loans

FORM- 8 |Details of Allocation of corporate loans to various transmission
elements

FORM-9 Statement of Additional Capitalisation after COD

FORM- 10 |Financing of Additional Capitalisation

FORM- 11 |Statement of Depreciation

FORM- 12 |Calculation of Depreciation Rate

FORM- 13 | Calculation of Weighted Average Rate of Interest on Actual Loans

FORM- 13A |Caiculation of Interest on Loans

FORM- 14 |Calculation of Advance Aqainst Depreciation (AAD)

FORM- 15 Calculation of Interest on Working Capital

FORM- 16 Draw Down Schedule for Calculation of IDC & Financing Charges

Other Information/ Documents

‘Sl. No. Information/Document Tick

1 Certificate of incorporation, Certificate for Commencment off
Business, Memorandum of Association, & Articles of Association ( For
New Station setup by a company making tariff application for the first
time to CERC) '

2 Regionwise and Corporate audited Balance Sheet and Profit & Loss|
Accounts with all the Schedules & annexures for the new
Transmission Svstem & for the relevant vears

3 Copies of relevant loan Agreements

4 Copies of the approval of Competent Authority for the Capital Cost
and Financial packaage.

5 Copies of the Equity participation agreements and necessary approval
for the foreian eauity,

6 Copies of the BPTA/TSA with the beneficiaries, if any

7 Detailed note giving reasons of time and cost over run, if applicable.

8 Any other relevant information, {Please specify)’

furnished.

Note: Electronic copy in the form of CD/Floppy disc shall also be

1087 GI/2004—188
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THE GAZETTE OF INDIA : EXTRAORDINARY,

[PARTITI--SEC, 4]

PART-III
- . Form 2
DETAILS OF TRANSMISSION LINES & SUBSTATIONS
Name of theTransmission Licensee :
Name of the Project :
. Name of Region:
| Transmission lines
S.NO. | Name of line | Typeofline | S/Cor | Voltage| Line -Date of Covered in
AC/HVDC D/C ilevel kv| length | Commercial | this petition
Ckt.-Km.| operation (Yes/No)
1
2
3
4
u ign
S.NO. | Name of Sub- Type of Voltage No. of No. of Bays Date of Covered in
station Substation | level kV| transformers/ Commercial | this petition
Conventional/ | Reactors/SVC etc operation. (Yes/No)
GIS (with capacity) ‘
1
2
3
4
Petitioner
' PART-III
: FORM-3
Normative Parameters considered for tariff calculations
Name of theTransmission Licensee ;
Name of the Project :
Name of Region: _
Particulars - Unit |As As Notified by CERC
) Existing
2003-04 [2004-05 |2005-06(2006-07 [2007-08 {2008-09
1 2 3 4 5 6 7 - 8
Target Availability %
Normative O&M per ckt.km Rs. lacs
Normative O&M per bay Rs. lacs
Spares for WC as % of O&M %
Recievables in Months for WC _ |months
Rate of Return on Equity (%) %

Petitioner
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PART-III
Form5S

Abstract of Admitted Capital Cost for the existing Projects

- Name of the Transmission Licensee :
Name of the Project :

Name of Region:

Capital as admitted by CERC

Capital cost admitted as on

{Give reference of the CERC relevant Order with Petition No. &
Date)

Foreign Component, if any (In Million US $ or the relevant
Currency):

Domestic Component (Rs. Cr.):

Foreign Exchange rate considered for the admitted cost:

Total Project cost admitted (Rs. Cr):

Petitioner
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PART-111

Abstract of Capital Cost Estimates &
Name of theTransmission Licensee ;
Name of the Project :

Name of Region:

Capital Cost Estimat

Board of Director/ Agency approving the
Capital cost estimates:

Date of approval of the Capital cost

estimates: _
Present Day Cost Compieted Cost
Price level of approved estimates |As of End of Otr. Of [As on Scheduled COD of

Foreign Exchange rate considered for the
Capital cost estimates

Foreign Component, if any (In Million US $
or the relevant Currency)

Domestic Component (Rs. Cr.)

Capital cost excluding IDC & FC (Rs.
Cr) '

IDC& EC

Foreign Component, if any (In Million US $
or the relevant Currency)

Domestic Component (Rs. Cr.)

Total IDC & FC (Rs.Cr.)

Rate of taxes & duties considered

Capital cost Including IDC. & FC

Foreign Component, if any (In Million US $
or the relevant Currency)

Domestic Component (Rs. Cr.)

Total Capital cost Including IDC & FC
(Rs. Cr)

Schedule of Commissioning

(Scheduled DOCO elementwise)

Note:

1. Copy of approval letter should be enciosed.

2. Details of Capital cost are to be furnished as per FORM-5B or 5C as applicable.
3. Details of IDC & Financing Charges are to be furnished as per FORM-16.

PETITIONER
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PART-II1
. Form 5B
Break-up of Project Cost for Transmission System
Name of theTransmission Licensee :
Name of the Project :
Name of Region:

Sl.No. Break Down Cost in Rs. Crores Variation |Reasons | Admitted
As per As on for Cost
original CoD Variation

: Estimates
1 2 3 4 5 6 7
A |TRANSMISSION LINE
1.0 |Preiiminary works
1.1 [Design & Engineering

1.2 |Priliminary investigation,Right of way,
forest clearance, PTCC , general civil
works etc

1.3 [Total Preliminary works

2.0 [Transmission Lines material

2.1 |Towers Steel

2.2 |[Conductor

2.3 |Earth Wire

2.4 |Insulators

2.5 |Hardware Fittings

2.6 |Conductor & Earthwire accessories
Total Transmission Lines material

2.8 |Spares

2.9  |Erection, Stringing & Civil works
including foundation

3.0 |Taxes and Duties

3.1 |Custom Duty

3.2 |Other Taxes & Duties
Total Taxes & Duties
Total -Transmission lines

B. SUBSTATIONS

4.0 _|Preliminary works & land

4.1 |Design & Engineering

4.2 |Land

4.3 |Site preparation
Total Preliminary works & land

5.0 [Civil Works

5.1 |Control Reom & Office Building
including HVAC

5.2 |Township & Colony

5.3 _|Roads and Drainage

5.4 _|Foundation for structures

5.5 |Misc. civil works

Total Civil Works
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6.0__|Substation Equipments
Switchgear (CT,PT, Circuit Breaker,
6.1 |Isolator etc)
6.2 [|Transformers
Compensating Equipment( Reactor,
6.3 |SVCs etc)
6.4 |Control , Relay & Protection Panel
6.5 |PLCC :
6.6 |HVDC package
6.7 |Bus Bars/ conductors/Insulators
6.8 [Outdoor lighting
6.9 [Emergency D.G. Set
6.10 |Grounding System
6.11 [Structure for switchyard
Total Substation Equipments
7.00 |Spares
8.0 |Taxes and Duties
8.1 [Custom Duty
8.2 iOther Taxes & Duties
8.3 |Total Taxes & Duties
Total (Sub-station)
9.0 |Construction and pre-
commissioning expenses
9.1 |Site supervision & site admn.etc.
9.2 |Tools and Plants
9.3 |construction Insurance
" |Total Construction and pre
10.0 _|Overheads
10.1 |Establishment
10.2 |Audit & Accounts
10.3 _|Contingency
Total Overheads
11,0 |Project cost without IDC & FC
120 [IDC&FC
Project cost including IDC & FC

13.0
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PART-IIT
Form SC
Break-up of Construction/Supply/Sevice packages :
Name of theTransmission Licensee :
Name of the Project :
Name of Region:
S.No.| Name/No. |Scope of works'[Whether  awarded|No. of bids|Date of Date of|Date of(Value |Firm orfActual
of (in line with|through ICB/DCB/(received |Award (Start of|Comple- |of With expenditure
Constructio head of costjDepatmentally/ work |tion of|award® |Escalation (till the
n/supply/s |break-ups as|Deposit Work etc & Work in (Rs./inprices |completion
ervice  |applicable) No. of bids received cr.) or up to COD
package : whichever is
earlier

! The scope of work in any package should be indicated in conformity of cost break-up in form-5B to the extent possible.

2 If there is any package, which need to be shown in Indian Rupee and foreign currency(ies), the same should be shown separatly alongwith the currency, the

exchange rate and the date e.g. Rs.B0 Cr+US$50m=Rs,280Cr at US$=Rs40 as on say 4.1.1999.

-
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PART-III
_ Form 5D
DETAILS OF ELEMENTWISE COST ‘

Name of theTransmission Licensee :
Name of the Project :

Name of Region:

Transmission lings

S.NO. Name of line Apportioned approved Cost|Completed Cost (Rs. Lacs)
(Rs. Lacs)

1 [N =

Substations

S.NO. | Name of Substation |Apportioned approved Cost Completed Cost (Rs. Lacs)
(Rs. Lacs)

Petitioner
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PART-III
FORM- 7
Details of Project Specific Loans

Name of the Company
Name of the Project :
Name of the Transmission Element :

{Amount in lacs)
Particulars Packagel |Package2 [Package3 [Packaged |Package5 |Package6
1 2 3 4 -~ 5 6 7

Source of Loan

Currenw2

Amount of Loan sanctioned
Amount of Gross Loan drawn upto
31.03.2004/COD 3451315

Interest Type®

Fixed Interest Rate, if applicable
Base Rate, if Floating Interest’
Margin, if Floating Interest® Yes/No Yes/No Yes/No Yes/No Yes/No Yes/No
Are there any Caps/Floor’

If above is yes, spedify caps/floor
Moratorium Period™’

Moratorium effective from
Repayment Period'’

Repayment effective from
Repayment Frequency™
Repayment Instalment®***

Base Exchange Rate™

! source of loan means the agency from whom the loan has been taken such as WB, ADB, WMB, PNB, SBI, ICICI,
IFC, PFC etc.

2 Currency refers to currency of loan such as US$, DM, Yen,Indian Rupee etc.

3 Details are to be submitted as on 31.03.2004 for existing assets and as on COD for the remaining assets.

4 Where the ioan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details

of the original loan is to be given seperately in the same form.
5 If the Tariff in the petition is dlaimed seperately for various transmission elements, details in the Form is to be given

seperately for all the transmission elements in the same form.

§ Interest type means whether the interest is fixed or floating.

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Applicable base rate on
different dates from the date of drawl may also be enclosed.

® Margin means the points over and above the floating rate.

9 At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.

19 Moratorium period refers to the period during which loan servicing liability is not required.

1 pepayment period means the repayment of loan such as 7 years, 10 years, 25 years etc.

12 pepayment frequency means the interval at which the debt servicing is to be done such as monthly, quarterly, half
yearly, annual, etc.

13 where there is more than one drawal/repayment for a loan, the date & amount of each drawal/repayement may
also be given seperately

* 1f the repayment instalment amount and repayment date can not be worked out from the data furnished above,
the repayment schedule to be furnished seperately.

15 1 case of Foreign loan,date of each drawal & repayment alongwith exchange rate at that date may be given.

16 gase exchange rate means the exchange rate prevailing as on 31.03.2004 for existing assets and as on COD for the

remaining assets.
Petitioner
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PART-INI
FORM- 8
Details of Allocation of corporate loans to various transmission elements
Name of the Company
Name of the Project :
Name of the Transmission Flement :
: . {Amount In lacs)
Particulars Packagel [Package2 Pad%g'ﬂ Packaged [Package5 |Remarks
-1 2 3 5 6 7
Source of Loan’
Currency’

Amount of Loan sanctioned

Amount of Gross Loan drawn upto 31.03.2004/C0D 345315
Interest Type®

Fixed Interest Rate, if applicable

Base Rate, if Floating Interest’

Margin, if Floating Interest® 1.
Are there any Caps/Floor’ Yes/No Yes/No Yes/No Yes/No Yes/No
If above is ves,specify caps/floor
Moratorium Period™®

Moratorium effective from
Repayment Period!

Repayment effective from
Repayment Frequency™
Repayment Instalment™*

Base Exchange Rate'®

Distribution of loan packages to various transmission elements

Eastern Region
Transmission element 1
Transmission element 2 and so on

Total

Western Region

Transmission element 1
Transmission element 2 and 50 on

Total

Northern Regjion
Transmission element 1
Transmission element 2 and so on

Total

Southam Region
Transmission element 1
Trar element 2 and sc on

Totat

Morth-£ Region
Tr ission elerment 1 A
Transmission element 2 and so on

Totat

RLDC
Total |

1 Source of loan means the agency from whom the loan has been taken such as WB, ADB, WMB PNB, SBI ICICT, IFC, PFC etc.
2 Currency refers to currency of loan such as US$, DM, Yen,Indian Rupee etc.

? Details are to be submitted as on 31.03.2004 for existing assets and as on COD for the remaining assets.

* Where the loan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details of the original loan is to be given
seperately in the same form.

% If the Tariff in the petition is claimed seperately for various transmission elements, details in the Form is to be given seperately for all the
transmission elements in the same form.

® Interest type means whether the interest is fixed or floating.

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Applicable base rate on different dates from the date of drawl
may also be endosed.

® Margin means the points over and above the floating rate,

¥ At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.

10 Moratorium period refers to the period during which loan servicing liability is not required,

1 Repayment period means the repayment of loan such as 7 years, 10 years, 25 years etc.

2 nepayment frequency means the interval at which the debt servicing is to be done such as monthly, quartery, half yearly, annual, etc.

1% Where there is more than one drawal/repayment for a loan, the date & amount of each drawal/repayement and its allocation may also be given
seperately

™ 1f the repayment instalment amount and repayment date can not be worked out from the data furnished above, the repayment schedule to be
fumished seperately.

!5 1n case of Eoreign loan,date of each drawal & repayment alongwith exchange rate at that date may be given. )

' Base exchange rate means the exchange rate prevailing as on 31.03.2004 for existing assets and as on COD for the remaining assets.

Petitioner
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PART-III
: FORM-9
Statement of Additional Capitalisation after COD

Name of theTransmission Licensee :
Name of the Project :
Name of Region:

cob

Si.No. Year |Work/Equipment |Amount Justification |Admitted
added after COD up |Capitalised / Costt
to Cut off Date / Proposed to
Beyond Cut off be

Date capitalised

(1) (2) (3) (4) (5) (6)

Total

1 In case the project has been completed and any tariff notification(s) has alréady been
issued in the past by GOI, fill column 6 giving the cost as admitted for the purpose off
tariff notification already issued by (Name of the authority) (Enclose copy of the tariff

Note: _ -
1 Fill the form in chronological order year wise along with detailed justification clearly

2 In case initial spares are purchased alongwith any equipment, then the cost of such
spares should be indicated separately.

Petitioner
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FORM- 10
Financing of Additional Capitalisation
Name of the Company
Name of the Project :
Name of the Transmission Element :
Date of Commercial Operation
(Amount in lacs)
Actual Admitted
Financial Year (Starting | Yearl | Year2 | Year3 | Year4 | Year 5 | Yearl | Year2 | Year3 | Yeard | Year 5
from COD) ' & Soon & So
on |
1 2 3 4 5 6 7 8 9 10 11 |

Amount capitalised in
Work/Equipment

Financing Details
Loan-1

Loan-2

Loan-3 and so on
Total Loan*

Equity
Internal Resources
Others

Total

!Year 1 refers to Financial Year of COD and Year 2, Year 3 etc. are the subsequent financial years respectively.
? Loan details for meeting the additional capitalisation requirement should be given as per FORM-7 or 8 whichever is relevent,
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[Part IT—Skc. 4]

PART-II1
FORM- 12
Calculation of Depreciation Rate
Name of the Company
Name of the Project:
Name of the Transmission Element :
‘ (Amount in lacs)
Gross Block as on | Depreciation | Depreciation
31.03.2004 or as | Rates as per Amount
Sl. , |onCOD, whichever CERC's
no.| Name of the Assets is later Depreciation
Rate Schedule
2 3 4= Col.2 X
1 Col.3
1|tand
2|Building
3land so on
4
5
6
7
8
9
10
18
19
20
21
22
23
24
25
26
27
28
29
30
31
32
TOTAL
Weighted Average
Depreciation Rate (%)

1 Name of the Assets should conform to the description of the assets mentioned in
Depreciation Scheduie appended to the Notifcation.

Petitioner
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PART-III
FORM- 13
Calculation of Weighted Average Rate of Interest on Actual Loans*
Nams= of the Company
Name of the Project :
Name of the Transmission Element :
_ (Amount in lacs)

St. Particulars ) Existing| 504 05| 2005-06 | 2006-07| 2007-08| 2008-09
no.! 2003-04

1 2 3 4 5 6 7 8

Loan-1 )

Gross loan - Opening

_|Cumulative rgpaymehts of Loans upto previous year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan

Interest on loan

Loan-2

Gross loan - Opening

Cumulative repayments of Loans uptoe previous year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan_

Interest on loan

Loan-3 and so on

Gross loan - Opening

Cumulative repayments of Loans upto.previous year

Net loan - Opening

Add; Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan

Interest on loan

Total Loan

Gross joan - Opening

Cumulative repayments of Loans upto previous year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s} of Loans during the year

Net loan - Closing_

Average Net Loan

Interest on loan

Weighted average Rate of Interest on Loans

! 1n case of Foreign Loans, the calculations in Indian Rupees Is to be furnished. However, the calculations in Orginal
currency is also to be furnished seperately in the same form. .

Petitioner
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PART-III
FORM- 13A
Calculation of Intereston Loans .
Name of the Company
Name of the Project :
Name of the Transmission Element :
: (Amount in lacs)
Particulars Existing| 5004-05 | 2005-06 | 2006-07 | 2007-08 2008-09
2003-04 -
1 2 3 4 5 6 7

Gross loan - Opening

Cumutative repayments of Loans upto previous year

4

Net loan - Opening

Increase/Decrease due to ACE during the Year

Repayments of Loans during the year

Net loan - Closing

Average Net Loan

Weighted average Rate of Interest on Loans

Interest on loan

Rate of Interest on Loan

Interest on.loan
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PART-1I1
FORM- 16

Nam.: of theTransmission Licensee :

Nameg of the Project : :

Nam = of Region:

Draw Down Schedule for Calculation of IDC & Financing Charges
(Amount in Lacs)

81. 1Draw Down Quarter 1 Quarter 2 Quarter n (COD)

No. [Particulars Quantum |Exchange |Amount [Quantum |Exchange [Amount Quantum |Exchange |Amount
in Foreign|Rate on  [in Indian |in ForelgniRate on in Indian|in Rateon lin
currency |draw down|Rupee |currency |draw down Rupee Foreign |draw Indian

date currency {down date |Rupee
~_1iLoans
1.1|Foreign Loans
1.1.1jForeign Loan 1

Draw down Amount

IDC

Financing charges

1.1.2|Foreign Loan 2

Draw down Amount

IDC

Financing charges

1.1.3{Foreign Loan 3

Draw down Amount

[5]%:

Financing charges

1

—a

Total Foreign Loans

Draw down Amount

IDC

Financing charges

1.2|Indian Loans

1.2.1]Inclian Loan 1

Draw down Amount .

IDC

Financing charges

15 Zlindian Loan 2

Draw down Amount

DC

Financing charges

1.2 3|Indian Loan 3

Draw down Amount

IDC

Financing charges

1.2|Total Indian Loans

Draw down Amount

DC

Financing charges

-

Total of Loans drawn

1DC

Financing charges

2|Equity

2.1]Foreign equity drawn

2.2|Indian equity drawn

Total equity deployed

Note: Drawal of debt and aquity shall be on paripassu basis to mest the bommissioning schedule.

beginning is parmissible.

Drawal of higher equity in the

Petitioner
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[ParT HI—Skc. 4}
Appendix I1
Depreciation Schedulie
Description of Assets Useful Rate
' Life(yrs) {Calculat
ed
w.r.t.
50%)
1 2 3=1%2
A. Land owned under full title Infinity ---
B. Land held under lease:
(a) for investment in land. The period of ---
lease or the
period remaining
unexpired on the
Assignment of
the lease.
(b) for cost of clearing site The period of ---
lease remaining
unexpired at the
date of clearing
the site.
C. Assets:
Purchased new :
{a) Plant and machinery.in generating
Stations including plant foundations :-
(1) Hydro-electric 35 2.57 90
(1)Steam-electric NHRS 25 3.60 90
& Waste Heat Recovery
Boilers/Plants
(i)Diesel-electric & 15 6.00 90
gas plant
(b} Cooling towers and 25 3.60 90

circulating water systems
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(::) Hydraulic works forming
Part of hydro-electric system
including:- .

(i) Dams, Spilways weirs,
canals reinforced concrete
Flumes & syphons

-

(ii) Reinforced concrete
pipelines and surge tanks,
steel pipelines, sluice gates,
steel surge (tanks) hydraulic
control valves and other
hydraulic works.

(d) Building & civil engineering works of a
Permanent character, hot mentioned above:-

(i) Offices & showrooms

(i))Containing thermo-
electric generating plant

(iii) Containing hydro-
electric generating plant
(iv) Temporary erection
such as wooden structures

(v) Roads other than
kutcha roads_

{vi) Others
(e) Transformers, transformer (Kiosk) sub-
station :
equipment & other fixed apparatus
(including
plant foundations)

(i) Transformers (including
foundations) having a rating
of 100 kilo volt amperes and .
over

(1) Others

30

35

50

25

35

50

50

25

25

1.80

2.57

1.80

3.60

2.57

18.00

1.80

1.80

3.60

3.60

90

90

90

90

90

90

90

90

90

90
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(f) Switchgear, including 25 3.60 90
cable connections

(g) Lightning arrestors:

(i) Station type 25 3.60 90

(i1) Pole type 15 6.00 90

(iii) Sychronous condensor ' 35 2.57 90

(h) Battertes: 5 18.00 %0

(i) Underground Cable 35 2.57 90
Inciuding joint boxes

and disconnected boxes
(ii) Cable duct system 50 1.80 90
(I) Overhead lines including supports:

(1) Lines on fabricated 35 2.57 90
steel operating at nominal
voltages higher than 66 KV

(ii) Lines on steel 25 3.60 90
supports operating at
nominal voltages higher
than 13.2 Kilo volts but
not exceeding 66 Kilo vols

(iti) Lines on steel or 25 3.60 90
reinforced concrete supports
(iv) Lines on treated wood - 25 3.60 90
supports
(j) Meters 15 6.00 90
(k) Self propelled vehicles ' 5 18.00 90
(1) Air conditioning plants: ‘
(i) Static 15 - 6.00 90
5 18.00 90
(i1) Portable '
(m) (1) Office furniture 15 6.00 90

and fittings -
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(ii) Office equipments: 7 15 6.00 90
(iii)Internal wiring 15 6.00 90
including fittings and
apparatus
(iv) Street light , 15 6.00 90
fittings
(0) Apparatus let on hire:
(1) Other than motors 5 18.00 90
(11) Motors 15 6.00 90

(p) Communication equipment:

(i) Radio and higher E 15 6.00 90
frequency carrier system -

(ii) Telephone lines and 15 6.00 90
telephones '

(q) Assets purchased second hand and assets not  Such reasonable period as the competent

otherwise provided for in the schedule Government determines in each case
having regard to the nature, age and
condition of the assets at the time of its
acquisition by the owner.

Appendix- Il .

Procedure for calculation of Transmission System Availability

1. Transmission System Availability shall be caiculated separately for
each Regional Transmission System and inter-regional
transmission system .The transmission elements shall be grouped
into following categories for the purpose of calculation of availability
of Transmission Systems :

i) AC transmission lines: Each circuit of AC transmission: line shall be
considered as one element. '
i) Inter-Connecting Transformers (ICTs): Each ICT bank (three single

phase transformer together) shall form one element. )

iii} Static VAR Compensator (SVC): SVC along with SVC transformer
shall form one element. However, 50% credit to inductive and 50%
to capacitive rating shall be given.

iv)  Switched Bus Reactor: Each switched Bus Reactor shall be
considered as one element.




30 - THE GAZETTE OF INDIA : EXTRAORDINARY {Pai IH—See

v) HVDC Bi-pole links: Each pole of HVDC link along with associated
equipment at both ends shail be considered as one element.

vi) HVDC back-to-back station: Each block of HVDC back-to-be_ick
station shall be considered as one element. |f associated AC line
(necessary for transfer of inter-regional power through HVDC bapk-
to-back station) is not available, the HVDC back-to-back station
block shall also be considered as unavailable.

2. The Availability of AC and HVDC portion of Transmission system
shall be calculated as under: '

% System Availability for AC system
0 X AV, +p X AV, + g X AV + 1 X AV,

= X100
O+p+qQ+r

% System Availability for HYDC system

s X AV, + t XAV,

= X 100
s+t
Where
0 is Total number of AC lines.
Appendix - III- (i)
AV, s Avaiiabitity of o number of AC lines.
p is Total number of switched bus reactors )
AV, is Availability of p number of switched bus reactors.
q is Total number of ICTs.
AV, is Availability of q number of ICTs.
r is Total number of SVCs.
AV, s Availability of r number of SVCs.
s is Total number of HYDC poles
AV, is Availability of s number of HVDC poles _
t is Total number of HYDC back-to-back station blocks.
AV, is Availability of t number of HVDC back-to-back station
‘ blocks
3. The weightage factor for each category of transmission elements shall be
as under:

(a) For each circuit of AC line - Surge Impedance Loading for
Uncompensated line (SIL) multiplied by Circuit Km. '
SIL rating for various voltage levei and conductor configuration
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is given in Annexure-l to this Appendix. However, for the
voltage levels and/or conductor configurations not listed in

Annexure-l, appropriate SIL based on technical considerations

may be used for availability calculation under intimation to
long-term transmission customers.

(b) For each HVDC pole — The rated MW capacity x Circuit
Km.

(¢) For each ICT bank - The rated MVA capacity.

(d) For SVC - The rated MVAR capacity (mduct:ve &
capacitive).

(e) For switched Bus reactor — The rated MVAR capacity.

(f) For HVDC back-to-back station connecting two Regional grids
—Rated MW capacity of each block.

4.  The availability for each category of transmission elements shall be
calculated based on the weightage factor, total hours under consideration
and non-available hours for each element of that category. The formulae
for calculation of Availability of each category of the Transmission
elements are as per Annexure-ll to this Appendix.

3. The transmission elements under outage due to following reasons not
attributable to the transmission licenseeshall be deemed to be available:

i) Shut down of transmission elements availed by other
agency/agencies for maintenance or constructlon of their
transmission system.

i) Manual tripping of line due to over voltage and manual’

tripping of switched bus reactor as per the directions of
RLDC. . '

6. Outage time of transmission elements for the following contingencies shall
be excluded from the total time of the element under period of
consideration.

i) Outage of elements due to acts of God and force majeure
events beyond the control of the transmission licensee.
However, onus of satisfying the Member Secretary, REB that
element outage was due to aforesaid events and not due to
design failure shall rest on the transmission licensee. A
reasonable restoration time for the element shall be allowed
by Member Secretary, REB and any additional time taken by
the transmission licensee for restoration of the element
beyond the reasonable time shall be treated as outage time
attributable to the transmission licensee. Member Secretary
REB may consult the transmission licensee or any expert for
estimation of restoration time. Circuits restored through ERS
(Emergency Restoration System) shall be considered as
available.
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i) Outage caused by grid incident/disturbance not attributable
to the transmission licensee, e.g. faults in substation or bays
owned by other agency causing outage of the transmission
licensee's elements, tripping of lines, ICTs, HVDC back-to-
back stations etc. due to grid disturbance. However, if the
element is not restored on receipt of direction from RLDC
while normalising  the system  following  grid
incident/disturbance within reasonable time, the element will
be considered not available for whole period of outage and
outage time shall be attributable to the transmission
licensee. ’

7. If the outage of any element causes loss of generation at 1SGS then the
outage period for that element shall be deemed to be twice the actual outage
period for the day{s) on which such loss of generation has taken place.

ANNEXURE-

SURGE IMPEDANCE LOADING (SIL) OF AC LINES

S.No | Line voltage Conductor SiL
(kv) Configuration (MW)
1 765 Quad Bersimis 2250
2 400 Quad Bersimis 691
3 400 Twin Moose 515
4 400 Twin AAAC 425
5 400 Quad Zebra 647
6 400 Quad AAAC 646
7 400 Tripple Snowbird 605
8 400 ACKC{500/26) 556
9 400 Twin ACAR 557
10 220 Twin Zebra 175
11 220 Single Zebra 132
12 132 Single Panther 50
13 66 Single Dog 10
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ANNEXURE-II

Formulae for calculation of Availability of each category of transmission elements

AV, (Availability of o no. of AC lines) W.'(! -TN& ) / 2 Wi
=

AV, (Availability of p no. of HVYDC pole) = ZW[(T[ -TNB[) / 2. Wi
=1

AV, (Availability of g no. of ICTs) = Z Wk(Tk - Tnak) Z Wk
K=1 Tk k=1
r r
AV {Availability of r no. of SVCs) S 0.5W (T -Taal) + % 0.5 Wel (Tel= _‘ /
acl) :
=1 1l =1
Tcl
— ; _
2 0.5Wy + 3, 0.5Wl
=1 =1
, s
AV (Availability of s no. of Switched Z m(Tm— nam/ X Wm
Bus reactors) - m=1 m=1
| t t
AV, (Avaitability of t no. of HYDC = Y Wn(Tn-Tnan)/ = Wn
Back-to-back Blocks) n=1 Tn n=1
Where Wi = Welghtage factor for: transmission line
Wj = Weightage factor for " HVDC pole
Wk = Weightage factor for k" ICT
W& Wel = Weightage factors for inductive & capacitive operation
of
' svC
Wm = Weightage factor for m™ bus reactor
Wn = Weightage factor for " HVDC back to back block.

Ti, Tj, Tk, Td, Tcl, - The total hours of i AC line, [ HVDC pole, k" ICT, I SVC
Tm&Tn (Inductive  Operation), Ith SVC (Capacitive Operation), m™
Switched Bus Reactor & ™" HVDC back-to-back block during
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Tnal s Tnaj s Thak -
Tnad, Tnacl, Taam,
TNAn

the period under consideration (excluding time period for
outages not attributable to trarismission licensee for reasons
given in Para 6 of the procedure)

The non-availability hours (excluding the time period for
outages not.attributable to transmission licensee taken as
deemed availability as per Para 5 of the procedure) for i AC
line, j" HVDC pole, K" ICT , I™ SVC (Inductive Operation), I
SVC (Capacitive Operation), m" Switched Bus Reactor &
n™ HVDC back-to-back block .
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